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SHRI BHUPESH GUPTA (West |
Bengal): What is that?

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Statement laid
on the Table.

SHRI BHUPESH GUPTA: Mr.
Vice-Chairman, this is not proper.

Today is the last day of the Session.
I realise .t but he should say some-
thing. ‘Red and Blue Book’ he has
said.

MOTION RE SHIV SENA AND THE !

SITUATION ARISING OUT OF THE
RECENT VIOLENT DISTURBANCES
IN BOMBAY-—contd.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I request the
Members to co-operate and finish
their spgeches in ten minutes so that
many other Members may be accom-
modated. Dr. Bhai Mahavir (Inter-
ruptions) I have allowed Mr. Abid
Ali and others also 10 minutes.

o W WAk (feeedy) @ aTzw
YA Werd, fra ¥ F aE X
foray qolt WX f{Far IS WO
frare <@ awg e W Y wWie, W

FarT ST wEar g BF 8 W 9
FEd B oFF frg AT w1 S TR
F 9T q7, IT F9 AFL F 79 7 A
St wfaf aofer ¥, I AT T
wrer Ay Fav feafa oY 1 g fra Y
e 1F A TgI ARG A A & F
FICHT QEECAT TG T9 TG
¥ I @ T &1 waw @y 5
TR furg I A AR AR IFEN
IH TPAT | AfET FTAG FT IE &
X QAW F A TR T R

T W Fer war fF ol A
o faars R E 1 & gwAar § &
@ o aefaare F el 1 a9
wHY I &7 a<% & fog 7O F forg
w1 W F ot TfeF f, T Y
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fr afz F1aw ar Ta% awdw § 78 9,
afg agr =wgratg &t gy ¥ fog
a1 wt ww ¥ faw AT fow A W
T ORE ST T 77 A ¥ hEer
foor a1, @1 f6T 8 w9 wED W
wagAgafaar? g dfe
v qF faed we @t @ @1 A
faey ar, @ OF owe T=g gfew &
T qF FA T W w4 o
Tgt o gfera ot sraaw & fr afe g
fire s #) o oo 2 F @) oF W
F F=T ofew Sa% an ¥ d@nr w9
AIHT AT 2 I | A FH Wl
fras TR A T A W @ W
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a1 "X fAe 77y omar @ fF {5 oo
FTHHT LT FT A UG FT T7GT
TR AT | W g A FEd § (6 T
T T TAT TEr A1 W v wiwE
A A € <@ § FF agt T wgras
Fr T q2F g3 A7 W) gafaw @
qTT AE Y I, a1 A< qg frAgw @
fFagaT s S afer A gf @Y
AT 8 AR 9 g w1 O fagw
# 8% g% AR SR F AR
AR qFE Y FG THTC FTH! G 4V |

8 M 9 FLEAY & T TS A7 I
g, sus i ¥ fafgat ardgd § o)
WY F6 T@ G § AR &l A o
or, § SEF qAUA ¥ AL AT |«
#ae TAAT & Fg {6 ST AT A@y 9T
¥, Igiv aaamn & 92-98 3% fray
froa & amy o6 aF  wefhat
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[ero w ¢ wyriiY]
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¢ 7€ oY, 7 AR R & wiES AR |
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¥ 7 gw F v ? ag @ g, faw
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AW AT @ O 57 T & fr
wgrase ¥ ok 7 fa ¥y oy
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TEEW Uw AR IAF (Y T aTw
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F AR A AR WFTAE F wfRE &
g T R s Yy 4 @
ar § wwrs ug &g ¢ fr S way
ot foran age #t g R ARG
Y F ewaar § e ag qarenmay
et R A & fr Sawr diwwe e
29 ATAY & OF qorr w0 & faag
S froey 7t freerey & | W
“fa’ W ¥ F@ ¥ g T W
‘) o WA g 1 T
¥ qem Wear g f& W ag ey
qd T A, a feT gt o wgrasy
T formar s WG ¥ ag @
faare = @@y ¥, @ wx danty fawr
¥ G ¥, 39 forer & X § ware wf-
w7 oY foqie & &, 59 dqwra forar
werasg Y Rl A e 1 wm
ar ¥ Fg o gwaT g fr W
g AR fog ¥ rea A
T qg AT oF ag) g AN Ao
g #7 I & fr @t o< fag &
F ¥ ARET ¥ HEUW &L #Y
A R AWM | TF I AV IEA
WA, AW AT AR fET A@gt q9%
"9 T AT Fe 5 fay fEaar
gt @fede &, framm a2 A0 & AT
€ aR § swfeg &1 aEEer § o6}
ifg Jenia gy w1 fawar
afed |t jg wifF o T A
W TEFH L § oA frgars
2, To¥ ug faeny o o opar g
fF I AU AT 7 @ MR A
T Ag) foat &, & I W & oY agi
o< §U &, S @A ¥ q% 9% % o7
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wﬂfmiﬁs‘mmm%wg#ﬂ
AW Fau A qawar gt Al WK
TE = Ay w1 w0 Aferr 1)

T I & AT afe gE oW
wTaq &, A IR e T qEed ¥
WAFS A g, foaar 2w o< T e
ararg frfradard ) s g,
S AT TR Y, A AR T A 9w
T ow e w3 A &
eEwr WrE sfear Ay fold @, wEw
EIEEIL L] (f £

“Bal Thakerey announced that he
had accepted offers.”

TF WR AW &1 F 9HT A
foar faaw o TemTOger W § 9ga
e ¥ fw J47 A U WA FA
afFr I o ot § A s I It
el femT 8, ag S iRl & wwTTOEt
%7 G § qIAH T AT E | TG T
A SAL T HFFE :

“He announced that he had
accepted the offers of help by the
Peasants and Workers Party and
the Chairman of the Maharashtra
SSP, Dr. V. R. Kaldate
ducting the agitation.”

in con-

Two THo fto  ¥Y ATE ¥ AR
HemaaT 7 WET FT 9 ¥ A
T A WAFTTHCRE
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“He had the support and coope-
ration of the PWP, the SSP and
the PSP.”

UE ST H9AT AT § W 95 A
IEH 3 adE W s ff /R &
ITF weR §

*“The police would not be able to
cope with the situation in the
State. The Army will have to be
called in.”

arA s A Fw aw afewsd quT I
TS @91 |/ AT fagT AT AY IEH
awt & q@1 & 7R 9F v far
AT AT gH T AT | S §Ng
WeivaE iz s 9o & I
BT TR qF TF 58 Fq41 @iT |
T T WITAR & G & FAL A
TE AT AGY TG | T ft 6T T
A A A AW A G & fF www

e et o R A e

araer 487 T WX IgH!T AF THaT |
afFr o faumr o @ o oy |
Z AT A AR O werg daT &Y
AR 51 75 TR I & favaean
@ & faw Qg a7 S+ W g T
T AT AEFTARTE | WEHMR §T
FT AT AW §, TG IGET I A
@ AfEFA Y W q@ § TEE A
TN ATETEr T A qran 5
TEEAHET AT ZHTCFTR T U HEAT 4
T 9 Mieat o§ dF FE WA
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[Bro W% A &R
B §a% QTR £ 17, 3@V, 9IS Ay
AT W WK F q, A
qvd Aqwia A faar 1 w3 At i
wrfear aF AT ArFT ArAedy v forg =
FIAT & AT FIIT | AT IA Q@

#1¢ ot safr guwr 3 foF g q@ar

WA,  HIAT RN FAART AT BT Y
7Y T FF AT L a s agy aead |
T q@ #1 g g5 T SR 37 FAr
FE T A A FI g TWATH Y
AT T, FIT IAE A FTHT FHT GATE
agl fam wae Aaft garg fean A
FFIE T gWR A9 gAafwfngee
Y, I Fehgaar dga € 5 ogawr
A T AT Aagi

N

[Tae Depury CHAIRMAN in the Chair.]

T T JgiA gAT F qrg T
gge g for sy A dan 7
afz gz ¥ w+3g S faoar snar & A
AT T GIEATHT FF TTITHI ],
( Time bell rings. ) HEEAT, THL &
feara & qa it awa fasar sfzd
THE DEPUTY  CHAIRMAN:

Please wind up.

To A AgTAiT :Aw g1 &
W sraT gwy A3 qm, dfeq St
% # 75 @ ¢ ag fim afi § 1
T@F |9 g WAL, 9 AT g}
az; 98 fF m @ & mar Afew fow
YT IS TS AT F W W qa@r
AT | A G OF gF IV BIEREE FIGY
g o fwa §r & onfew & agi = feelt
aF amfas &1, st AT JaF AT |
A g SN AT\ W R AN
23 FEd aragfaedr @t sAkR 9
FTET AY WIGT AT AY I G, qgl
% oF Y grzaw F wH oF faedy
ot g A fwer arfe oardig
a1 & qug fagen AT 6 A & FrAA

[ RAJYA SABHA]
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¥ 97 69T FH A T IR § o7 F
TaT 9IT @ AfFT qF o gfem
Frar o AT TG 737 | U SoE A
I IA W AT | 6 ATGFT graEt
wew g ovEr O Ifew 9w oy @R
AT FIE TR AT AT HT ST T8,
A2 FgT ST o1 T @Y Y, Ffew
FIE WA FIT1A I8 &y 47 | TRy
gai w T X, gz fe ear v i
¥ araq @t qfew Fiefasl ¥ gg
g FT IAH IF @ | A9 gferq
Fiefam sgf & #R T W S &Y,
afes WX IIF AS F WA grg
gty 7" fear SrEward @
gaaar § fF s€@Iaa a1sF 7 mwAr
ardr ofers £1 39 F 219 arg FTAS X
W ) o3 faarar ) e ag 99
F -3 g ar s F afon g dw A
qIEAT 93 | 3AE AR WIS qF
o Sfasst T@ar 91 % agt 919 9% 39
@ F AT AL W | 9% UF FrEAl-
qifqza mex § 59 wfassr 9x, 39 &y
m aftr o st Ffag A R
gAY gl & @R q st
FWAT Y FHI F FTQT ITHIAT  oF
qE T FATIAW F F1, W ag farx
I F WM AR IRT W T T
FFIE TAFRT IS I A
AR aFdT | AP T d0 F aqrx oy
Wt AN wAE F fradr &
wied § S ST Yo A § SaFy
23 FTAU FT I T /1 ATAT & MT A
¥ oA foary F99 ar Frar
g, g R R T FI TN E fr g
aF HUAVE § AL 19 ¢

“In this matter Mr. Basarmal,
who is the owner of the lodge, de-
serves death punishment™

gz MR A e ww #t foram € B
qu gq ofmdz fewrd £33 gr 1w
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ww#x frar § 6 o s Feam
%Eﬂ‘é’ﬁﬁ:

“In this connection he deserves
' beating and looting.”
gy g7 foer .

“Please note that you all came

Irom Pakistan and robbing the peo-
ple of India. This cannot be tole-
rated. Any trouble to the passen-
gers will be met with full might.
Since we are the local people of
this Girgaum area, it is our duty to
look into the matter and see that
Mr. Basarmal, Mr. Nathani, and
Mr. Dharmadag are kicked out from
the lodge and if necessary we will
see that the above three persons
never enter into the Girgaum area.
Wait and see. The consequences
will be disastrous for you, Dear
Sir.”

ag a AnEE wre fe foa &,
fromr 1€ gk 2w g fawe W
qe, FAT g9 AN, 343, fram
N qWE5—2F | T3 2 &1 A6
2 T @Y, AR WAV W THEY,
Ffewr forg 1 & FTETET FY a9 9,
fora a7 &Y a2y R 9eF faw w1
WA AT IIE Y AR A WAL
F fasly o 39 E3W gad & wE
AT TAY § 8 WAL & Q@ qreft ady
¥ g g9 ST F1 91 O 3T & &Y FAA
i @ fEdr & aw @ § N
gy § 5 ugi ¥ fdy w912 oF we
T g% I @Y & aTfF anw e s
A fafy av 8% | Fogfee @t &
s % Rk 2 fF weafaee qrdf & Qat
el & daren fwa T g ATaw & Aawig)
T Wt & o A F e W
qgq A T A

“We should take over the agita-
tion from the Shiv Sena.”

G AE I ATFEAT R HIT AT XA
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3t v ow fag fafaar faedt gvar
@A g g a T
TE A TP IV TN AT AT qg WA
qET § | gurdr SA% ary gwadl g1
g 2, Sfw Juframifs.

(Time bell rings.)

THE DEPUTY CHAIRMAN: You
cannot go on like this. Nobody will
be able to speak

Tto WiE wgER F Q¥ fame A
T FIYT L ER AR ATHA & [T Ig
T g J @A AT 31 #F, Fgr )
FA WIEAIRT ® AERIT W7 A
IT F T 5@ A FT AT T
gar,  ux faw s aer g, 9o fam
TIF I I & ATAT HT ARSI GI
HIT TAIR AT H A 09I AN T
a3 &, famr & foredare aeeg agi 43 §,
I HIEAT 92T i gm ra AT A U
a%3 21 39 W fx gw few s
FIATRE | FH ga o faw &1
Fd § &% grara Tow a1 AW, g
Fr A A, FAT FH ATWS H AT
qHIC FT 6 I UST 0T g
WP, W gW R A I, Iy ag
TR A A g T fewr a A
z 3 3m 7 o faaew ot wyfaat da
ARG RS R IR G RO CR A L
g59 T3 47 1 3@ faq < fRaew
EfF oIS AWM AW A IEE FWATTHT
tfrgmdiam dgmawas @R
feg S@ A owEar AT o fRe
Ty o | Trertfa ¥ T sy faed g,
Y ¥, TEAT FQ ¥, Ffrw gardr wepfa
FITIME OF W11 FET HIWF
AT I SEAWET TF T | EWI UA-
FoU A WAL AT TN 1€ 20 #
OF &1 I SUATFEH T AV
fawem A AR ATE 71 g AT
TF BT A7 AATAT AT LFZ R AT ¥ 17
AR AV T I 2ov & e W BEAr
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[ o & € mraiT]
g AT ot Aadfr S Al fasmx
T Ty ARWMF wirsga), 99 %
govad wiasy & faary a7, a7
Mo ¥ gF I o faame #< oF ot

gfeswor aamr =l o =93 fag
fvg @ afgd

{t wAwd qeE wat (fagre) a3
T AT & e FiNw AT S g
g

Tro AW AEAR : F W9 &y
Mefear gm | NRomegard

THE DEPUTY CHAIRMAN: Mr.
Rajnarain.

SHRI A. D. MANI: One has already
spoken from this side.

THE DEPUTY CHAIRMAN: Al
right. Mr. Dharia. Pleage keep Yyour-
self within ten minutes.

SHRI M. M. DHARIA: Madam
Deputy Chairman, I am participating
in this debate with a heavy heart and
at the outset. I would like to ex-
Press my deep regrets for whatever
happened in Bombay. I do feel that
these acts committed by the Shiv
Sena and their followers have cer-
tainly brought a bplack name to my
own State for which I am not here
to speak with any boast or pride but
my head bows down with shame,

Madam Deputy Chairman, I have
been listening to the criticism that is
being levelled against the Maharashira
leaders particularly against our Home
Minister, Mr. ¥, B, Chavan, Mr. Naik,
Mr. Vasant Rao Dada Patii, President
of the Pradesh Congress Commitiee
and the Congress Committee. I am
not here to defend Mr, Chavan al-
though Mr. Bhupesh Gupta said that
he is my prophet. That is not cor-
rect. I do like him as a leader not
only of our State but also as a na-
tional leader, At the same time this
House has witnessed on some occa-
sions that whenever I differ from
Mr. Chavan not somewhere or in some
lobbies but even on the floor of the
House, I have shown the courage to
differ from him. But particularly in

[RAJYA SABHA ]
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this respect may I bring to the notice
of this House that in the month of
November, 1966, Mr. , Chavan, while
addressing a meeting of the Progres-
sive Group in Bombay, declared that
the Shiva Sena js a fascist organisa-
tion and should be curbed immedia-
tely? He was the first Maharash-
trian to say that. Madam Deputy
Chairman, even afterwards, ijn the
month of August, 1967, in Dadar
Mr. Chavan was reported very widely
by the Timeg of India and the other
press outright deploring the activities
of the Shiv Sena. And the Maha-
rashtra Pradesh Congress Committee
also immediately after that speech of
Mr. Chavan passed a resolutien and
without taking much time of the
House, I may read only a few lines.
It said:

“The Executive Committee of the
"Maharashtra  Pradesh  Congress
Committee deploreg the activities
of the Shiv Sena which have creat-
ed a feeling of uneasiness among
certain sections of the population of
Greater Bombay, especially those
belonging to some of the Southern
States. It declares unequivocally
that it believes in the right of every
Indian, irrespective of language,
caste or creed, to reside in any
part of the Republic of India and
carry on the avocation he likes. Tt
reaffirmg its faith in the multi-cul~
tural character of our people and
pledges to do all it can to give the
fullest opportunity of growth and
development to all the linguistic
groups which have settled in any
part of Maharashira and made it
their home, It assures them that
they are as much part of Maharash-
tra as the Marathi-speaking people
and are entitled to the fullest pro-
tection of the State.”

This resolution was passed on 24th
August, 1968. A similar resolution
had been passed in the year 1967
Madam; it was Mr, Chavan who dec-
lared this organisation as a fascist
organisation. But it ig agalnst him
that allegations are made—that he has
several links with the Shiv Senz and
that he is the person who is the
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creator of the Shiv Sena, Madam, I
have brought several issues of this
“Marmik” the mouthpiece of the Shiv
Sena and everywhere you will find
that Mr. Chavan is being criticised.
Here in this issue Mr. Chavan has
been shown as Raghava-Peshva, i.e,
the one who killed his cousin, thereby
suggesting that Mr. Chavan is killing
Maharashtra State itself and the inte-
rests of Maharashtra.

S} TIRITLCA © ST ATAT TE
2 5 7 uoy wfow wreimi &y w1
®E
DR. B. N. ANTANI (Gujrat): Are
you suce it is not elephant’s teeth?
SHRI M. M. DHARIA: Not at all.

DR. B. N. ANTANI; Thank you.
SHRI M. M. DHARIA: And there

are issues after issues—I have no time
to explain all this . .

Y CIRAITTE - O Ry A IS
fam

= QAo Qo Wrieal : <7 IFA
ug /T FqTAT 8 |

Her> Mr. Chavan is shown as a
hen and it is said: If he is not pre-
pared to help Maharashira, what great
leader is he? So it is Mr. Chavan
who is criticised by being converted
into a hen. There are so many such
cartoong wher= Mr, Chavan has been
condemned. Here, in this issue of
November 1968, prior to the riots in

[81 MARCH 1868 ]
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Bombay, the President of MP.CC. is ‘

shown with a dagger in his hand and
ag if thrusting his dagger in the back
of the Shiv Sena ....

SfY ORI 78 Far ferar
tirfmram A AT AR E )

=} qRo qq'oﬂl’&'m'iﬁ' (gl
AR AE

o e ¢ 7 2t st
FAsFarTRE
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this issue to you. Mr. Rajnaiain, at
least you should have that much
courtesy not to pass your comments
without looking at the pictures. So I
will send this issue to you, It is
written here, Mr. Vasantrao Dada
Patil is saying that we shall be losing
Belgaum because of the Shiv Sena.
This is in the month of November
1968, prior to these riots. So the
approach of the Maharashtra Pradesh
Congress Committee, the approach of
the Chief Minister jthe approach ot
the Home Minister are al] clear.

Madam, we are asked to say why
Mr. Vasantrao Dada Patil and the
Chief Minister addressed that meet-
ing of the Shiv Sena, why they went
to that “Marmik” function. Mr.
Vasantrao Dada Patil was not clear
as to whether he should go or should
not go. But he felt that thousands
of youngesters would be rallying
there and so he went there and the
Chief Minister also went there. But
they showed courage in pointing out
to them “Yours is a wrong path”
Mr. Vasanirap Dada Patjl said there
“if you want more employment, it is
not by ousting these South Indians.”

SHRI BHUPESH GUPTA: May I

interrupt?
THE DEPUTY CHAIRMAN: Each

Member has only ten minutes ....

SHRI BHUPESH GUPTA: He has
yielded.

THE DEPUTY CHAIRMAN: That
is all right. But there is the time-
limit.

SHRI BHUPESH GUPTA: Time-
limit is all right. Now, is it his con-
tention that “Marmik” invited all
these great men of the Maharashtra
Congress knowing fully well that
they would be criticising the Shiv
Sena and asking the youngesters pre-
sent at that meeting not to join the
Shiv Sena? Was that the concep-
tion of the invitation when it wa
issued?

SHRI M. M. DHARIA: Madam De-
puty Chairman, when they were in-

SHRI M. M. DHARTA: T will send | vited, naturally they werd invited w
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[SHRI M. M. DHARIA]
guests. The question was whether
it should be accepted or not, and the
occasion was the anniversary of that
weekly “Marmik”, Therefore, Mr.
Vasantrao Dada Patil gaid that it
was only by setting up more and
more indusiries it wag possible to
provide employment for thousands of
no{ enly Maharashtriang but also out-
siders. Madam, when people come
to Bombay or other industrialised
cities, whether it ijg Calcutta or Mad-
ras, I am not here to blame anybody
who comes from Kerala or from
other States. I know the life they
lead in those jhuggies, in those slums,
There ig no water to drink., It is the
worst, filthiest possible area where
they reside. If at all anything is to
be blamed, it is the poverty of the
people which is to be blamed. May
I request hon. Members to understand
the problemg that have arisen? How
did this Shiv Sena come into exis-
tence? It is because of the unem-
ployment of the 1local workers in
various areas. Industrial estates
were established; their lands were
taken; assuranceg were given “Yes,
your children, your boys, will get
emplovment in all these places.”
But they did not get any employ-
ment. Therefore, Madam, it so hap-
pened that the boys who were loiter-
ing around because of unemploy-
ment. ..

SHRI K. DAMODARAN (Kerala):
Unemployment exists in other 1egions
also.

SHRI M. M, DHARIA: I agree: But
here because of this taking over of
their farming lands, because of the
establishment of these industrial
estates where they were doing farm-
ing, they lost their farms and they
had no employment even when these
factories were coming up. So, there
was dissatisfaction and this dissetis-
faction was exnloited hy the Shiv
Sena. I am not blaming anybody in

anv part of the country. It is a
national problem. Then afterwards,
there was the contest between Mr.

Barve and Mr. Krichna Menon Tt
was meast unfortunate that the Maha-
rashtrian elements mohilised, because

[RAJYA SABHA]
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of the Shiv Sena uad other groups,
on the side of Mr. Barve and the
other elements rallied themselves
round Mr. Krishna Menon . . .

THE DEPUTY CHAIRMAN: Plasse
wind up.

SHRI M. M. DHARIA: Madam, so
many allegations have been made...

THE DEPUTY CHAIRMAN: Then
I may have to wind up the debate at
5 OClock if every one wants more
time. I have got here 37 names,

SHRI M. M. DHARIA: Madam, I
shall be very brief, Then scon after
the election, unfortunately Mr. Brave
died, Then there was a contest bet-
ween Mrs. Barve and Mr.
Krishna Menon. That oppor-
tunity wag again taken advantage of
by the Shiv Sena to have its own
hold and unfortunately during this
period, those capitalists whom
Mr. Bhupesh Gupta referred to, want-
ed to defeat the Communists in Bom-
bay—they wanted to get rid of the
Commuhists in Bombay—and they
joined hands with the Shiv Sena.
Thus the Shiv Sena which was a
group of workers who had come to-
gether Dbecause of unemployment,
became g political group. And it is
again the Congress Party which
fought this Shiv.Sena in the Municipal
elections of Bombay, Mr. Naik never
goes for any election nropaganda in
Municipal elections. But here he
went to all the constituencies, and it
was Mr. Naik, the Chief Minister of
Maharashtra, who fought the Shiv
Sena at the political level. In Poona
I was myself in charge of the elec-
tion campaign and yvou are aware that
it was there that the Shiv Sena had
its first major set-back. And.that
was under the guidance and super-
visinn of Mr. Chavan and the MP.CC.
leaders,

SHRY BHUPESH GUPTA. You are
a vorng Turk.

SHRT M M. DHARTA: Tt is the
Consrees Party whicrh has fousht the
Shiv Qema at the nnlitical level! and
the SCP the PSP and the Swant-
antra Party hava failed in making
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this attempt. Al]l necessary action was
taken by the Government of Maha-
rashtra. Now it is being said that
the Government of Maharashira did
not function well.

Had the military been called and
had there been a lot of firing, per-
haps any untoward turn might have
taken place. And possibly, ah ex-
plosive situation would have been
created all over the Maharashtra
State in every city and every town.
Everywhere, here, you will find that
there is a pavement all over the
roads. I{ becomes absolutely diffi-
cult to meet all this situation. It
was this Government which alone
remained firm with all of them.
Sixty people were killed because of
thig firing. May I know  whether
there is any other State in our coun-
tr'y where sixty persons have been
killed? O?f course when the trouble
wag started by the Shiv Sena, the
Maharashtra Government had taken
all care to see that this did hot take

place. Madam I do realise . . .
SHRI YELLA REDDY (Andhra
Pradesh): But they were all sup-

porters of the Shiv Seha.

SHRI M. M. DHARIA: Madam,
Deputy-Chairman, please try to
understand this. When they started
the firing, please do not forget that
several innocent persons also have
been killed. At the same time, you
also know that in the city of Bombay,
out of a population of 50 lakhs there
are nearly 14 lakhs to 15 lakhs of peo-
ple who reside on foot-paths and in
slum areas, And those who reside on
those food-paths might not have
joined that movement. But, they
would have also been the victims of
this firing, Don’t forget that. In a
city where more than one million
penple reside on foot-paths, are they
to be killad by these police people?
If the whole situation was to be saved
from this troubls, a lot of vrecaution
was necessary. And all that precan-
tioh was first taken. And then this
firing took place. Please do not
underrate the whole matter. Taking
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all these factors into consideration,
Madam, my submission to Jhis House
is that there is a problem of local
unemployment, 1 can say that this
Government hag declared that for the
posts below Rs. 500, local persons
would be employed. Only the
other day there was an advertise-
ment in the Times of India by the
Hindustan Aeronautics Ltd., Nasik
Division. They put out an advertise-
ment on the 14th March, 1969 in the
Times of India, Delhi Edition, for
nearly 21 posts out of which 12 posts
were for salary below Rs. 500. Instead
of publishing thig advertisement in
the local papers, this was published
in the Delhi edition of the Times of
India. Only on the 24th March, 1969
Shri Fakhruddin Ali Ahmed declared
that for the posts carrying below
Rs. 500, local people should be emp-
loyed. On the one hand you give all
these assurances in the Houge and on
the other hahd vou publish a sort of
advertisement. This is what is hap-
pening This advertisement is by the
Hindustan Aeronautics Ltd. Nasik
Division just to employ about 22’per-
sony out of which 12 posts earrv a
salary below Rs. 500. The advertise-
ment iz done in this paper and not in
the local paper.

THE DEPUTVY-CHAIRMAN: Now
you must wind up.

SHRI M. M. DHARIA: My submis-
sion is that this is a national problem.
I do not want to blame any State for
that. We must create employment
opportunities to the rural peoble,

Here I would like to draw the
attention of this House to ohe fact
that when the Maharashtra Pradesh
Congress Committee has been taking
some progressive views and taking
progressive actioh, instead of blam-
ing the Maharashtra Pradesh Cong-
ress Committee, let us all sit together
and find out a proper solution. It is
bad to treat this issue as a political
issue and try to exploit something
out of that. If the Oppostion reople
go on criticising the Maharashtra
Government, they can do so. I would
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only like to point out to this House
that we should not go on deciding an
issue like the border issue in this way.
There is a feeling over the border
issue, The M.P.C.C. have not taken
up the case. They have therefore left
it to the Central Governhment to de-
cide it so as to see that such a bitter-
ness is not developed. It this is
allowed to be done, naturally the
People will take undue advantage of
it, T may appeal to this House not to
blame the Maharashtra Government.
There are hundreds of people from
the other areas and they are all
spread sl over Maharashtra,
have all remained peaceful. And it
is the duty of the Maharashtra Gov-
ernment to protect these people. If
there is such a trouble anywhere, we,
ags Members, have to rush to that
place and put ah end to that. Tn this,
T am sura the Maharashtra Govern-
ment would not lag behind.

THE DEPUTY CHAIRMAN:
will do.

SHRI M. M. DHARIA 1 hope this
House will appreciate the difficulties
faced by us.

That

Thank you very much for the
opportunity given to me to speak,

SHRI N. R. MUNISWAMY (Tamil
Nadu): Madam, Deputy Chairmahn, I
want to make one submission. Actual-
ly no members from Madras had been
called and only the Maharashirians
were called to speak,

THE DEPUTY CHAIRMAN: You
see a question arose as to whether
we should go by the names as given
in the order paper. It was then said
that we must go one by one. 1 am
following the list of nameg given hy
the Congress as well ag the other
Tist.

SHRI N. R. MUNISWAMY: I only
request you to give us some chance,

THE DEPUTY CHAIRMAN: I am
sorry at this stage you have no chance
to speak.

[ RAJYA SABHA ]

They )
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SHRI BRAHMANANDA PANDA
(Orissa): We shall not sit beyond six
I suppose.

St qEAIIW ;" 2
W AT qAR AT § 0F 7 uw
TE 3T &1 AT ¥ ) gW ATES §. ..

(Interruptions)

THE DEPUTY CHAIRMAN: Let
us be serious with this. I ghall allow
you ten minuteg only.

SHRI B. D. XHOBARAGADE
(Maharashtra); Even if we have not
given names, we must be given some
chance.

SHRI B. T. KEMPARAJ (Mysore):
I have a submission to make.

THE DEPUTY CHAIRMAN: What
do you want please?

SHRI B. T. KEMPARAJ: 1t is the
Mysore people who have suffered by
the Shiv Sena. And so, we must be
given a chance to speak.

SHRI B. D. KHOBARAGADE: I
am the only person coming from that
area.

THE DEPUTY CHAIRMAN: We
are pot going to make any contribu-
tion if this debate goes on like this.
Mr. Raj Narain. You please take
only ten minutes.

Y TISTATIIAN © HrACrAT, § v
T 93T F geraT Il ¥ uF
farer Frier 7= fe WY fawr A
TEfET ¥ IR TAMETIE ATAY-
TETAT FTH A5 F FL | G@AT I )

gzt 7§ owere faefy o
a1 7Y E 1 wF gy Ay fafas orfeai
#Y & w7 OF A IEL F AR TEI
frdfr g @A A faeeer s
5 ¥ gemm frar sam AT 79 -
feafa &1 =g a g v ofr arfan
off #Y g7 F A 7T FW FI AW
st gmaeTaT F=300 & T wF v Ay
o THo TS F wEAd N A7 +fy



6459 Motion re Shiv Sena [31 MARCH 1969] out of recent violent 6460

and situation arising

ATEE & GETH § Fg AT 4g T HHAT
AT AT £ g7 warorsr & AR |
FT W E | ZWAE AAG & fF warUSs
F A TgE &, vww § W wsdy
TTMAeT KA § I M ¥ AT HG-
frarfr g gwasr ua o w1 g forar
srar & 5 98 AT € a7 ArEE B
arw frar srar & & #dr maTass
g1 7% 339 A AT AT qAg gy
¥ wa ® war arfear gmg ¥ fw
AHOR F FTCIME 1 g BIE
ToWTH A5 2 W R 1 TW IGT A
TRATTET A | TR A AT EAE
g% 1966 | I¥ qAT WARTE F
FrHf FTY? 5 o uso IATE IW
oy AT /AT X | A o g0 I
T qexs FEAT KA FIT FIAE
HTAG FALY A1 A1 AT wAfeAv
AT AT & 99 ®T AT agmaft gw
giza 7 97 ft 77 @ FFZm A $8
_ A FT AE qmr Sifgy &
s o wAo AT ;T s ATIF
AET R ST FwART qEA  AAY §
o A 37 794w HAT §, ™
DFT T oAgE FIaT 8, I A ¥
fawg &, 99 f& o a8t v SET 2,
R Ay wwar g O fedr @wg
qar RAT ST FSgTOr AR 1 ISTAMY
A1 felt qma FIOTS WIS A ISIAMY
o fdt aua faam fag &Y I8
A g 9T W& | T8 T qAT
%, AT Y qT AT FTLAA |

A wrafrar, ¥ srAwr Amgar g,
1966 o ¥ W FT AT aF FT “AITHAT
Srgare & gfaar 7gT v G A7y,
wITHF AQGATL 8T AF § I8 fAa@ar wr
¥ & feft ey 71 AR ¥ faar 918
ag EHTY F1 7T TFAT & /R IqN
ez fapadt ff 6 5o Feor 4 Jww
aforara F am @ ™ & 9y faga
366 RS—&

disturbances in Bombay

FY ATIAT AMATL 1966 To A ATH FTHT
FT ‘RIS’ HEITT T FT @7 2,
Ar g faqrr 3 ;v fFar 0 w7 faam
FT TT AT F AGA-TFTAT qTHIE HIAY
gerfa, wadr gfafrar sasg S arfey
off a1 7EY |

oI FAT AT 1 A3 wAY & OfR
Frag A At wermadiy of fag avr &
AR 610 & | weawatr 9 fag At
¥ w7 I Frl, 97 93-frd TR
FY TF w1 @31 Zrit AT Fwf 77, Ry a7
Jq%T AT F00 | Az 2 fF wewre
o ST A AT F fReda § 99
o7 W, AAIE F gamaT ¥ fagw §
FHIAT Y, FTFEAAT IR AT AT AT

U gy dar e+ soEeqr I9% I94 &

£ AR FTH 787 fa @1 3 o9 T
a% TAY & A TCEN | A1 A agt Hidga
& AW AT ¥ F IeAi Avan i A 92
fag IFIT AT BIFT TR T FAAT
FITY F1 3 Iq gAA &7 qZ W D,
AT ZT A IFACAT G AR A0 AT
FE 9T afaw WA F AT oAT FT
T Y § gafay a7 aF gfaow wa F
A1 a3t 7 fraet &, 95 FY, AG ITAT
e g% q@ @ F 9% g ad
T A ag S IHTG AT BT A AN
FT {7 TLHTT BT AT AT 971, A7 g7
AITE FT {3 €F AYG TR A T®
AT 97 ITHT AT T FIAT FAAAT
¥ 7@ avw B fagr, Iq A F g
F aferor-sareat #Y avw w faar 7T
ag #g fa i s astd #1 w@a g
1T & AY afeqor-wra a1 51T FF agT A
75 fawdt qa aF IR &7 7O
B AET &N

&t QAo QR0 atfaar : ag F
fear 31

A TAATTCAN ¢ FH FIT W@ T
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sy Ao gae wifear @ Ia7 froq

w3, w37 faar 2 ?
THE DEPUTY-CHAIRMAN: Mr.

Rajnarain, your time is getting over.
{Y AW : JGTA, 3T THI

MW AALT FET | FUITTCHEFTAY
qh o, FAT HTGCE F, KOG H9e7
FGT TAT | QT o Foraeq TF ASZTT
HTEE A A ) dE W 0F T
YA g1 T Y FETQ FT qAA 2
B ITH UET I FT & g7 TR
T I/ ST AT KT gA FIT GgT
AR ATl 1, FIA AT FT, GFE ATA
FF oA FIEF | JE TR FTFT AR S |
Zdt w9 F g & fag agi N aw A
zq fo= 41 #7 Teq FOIT S ITET
St f@ar 1 i o arfr & gam
F1 796! a@ ¥ fasdaw fFar sy
sff et & &g fF aardr &, &
FRTE A I FT TT WE
FHTL T T AT FTAF GHLLEY |
FHRTA T GHTA AT TFE 337 1
FNIE N AT FSEE S T, FET FrerAr
T AT & I guT 7E, w0 i1 75 Frd
HIT T &9 fF9r 1 o AR =
QISAT H FEY qg WY OE, qwra faw
gl T ARAT FFAT 91 @

o9 W 3@ AT fF 76 oF A
TR 9T, GF T F F@arei § 9g I41¢
gwt B ol arenl ®1 Wy, awEs
“mfgs”’ wEAT gy G FE@T 97
fo ol arell #1 sy & AR
g A1 FA sfw wid F §,
AT A HF NI AT OF
Fga f& gg g @ Fw oAd) &
afFr § fafega w9 57 g 5 A
fedi aw fow g & avag o) 99
ag § WA FIE T T F FAT g
a1 A faQe &= Ft gIHC FAT AY
A% T TEAT & AT BT, I T TF

~

[RAJYA SABHA]
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I UM FT T F ger 7y ey
W =gl WX I rIAfqd & oA Y
U FRAT | FAT AT I F 97 fF
agl Hegfaee arEf #1 a@R 9 1 FqT
g1 A § 99 fF agr g9 47 @
Y| FgEgRTTEATE | WA ¥ zfagee
¥ 2g fagr wrg, wafer ¥ sfqga &
2@ faar s, g3 mg oAY am| gg
2 o 17wy gvH & AY 08 T A
&Y, F F &Y, AFT 79 9 @I T AT
FUA AT TR G FT TR F ey
ZoAT &1 Al g BIXH AT 3T & ¥
FGr 9T F¥F IT UGl & ITAT F&
AT GAT 9T AT AT F | T 9T
agi W g W@ B

F4T 98 e AGY &, AT, H wraa
BT gTEI F 9 & AR & g
rgarTg fF 1967 Fo F g1 % fera &
A FHF FT QO AT f7ar | qg A
gy arg ) (Time bell rings.)

TR fam ga arfear i A sfy s or
¥ F1 amw forar o) #g1 6 arg =g
I faaig F oY w9 F Iedrgare
g 98 UF A0S g wmfadr qudt a7y
meg fog qa1 7 FT &, A H Iq9
qeAT ATEAr g fF o TR Wy & oar
At S AOE @ AR S & fady
¥ aevE | 9 A1 AT 9 9\ fag
A3 W FT GE FI, W FY HIT
gt #1° Fi ) TefEy o WA wfey
f& foa ga1 Fa 7wt [ &
faeamAT § + fog &1 & arq., | .

st gao Ao wifear @ wwT WA
FET AL | AV TG, RTFUH 7 w3
T~ ~TFATT A S KT AT AR g,
TH FEIZOHT H F1Hr AT9R ifem &
gt fragede X | 8 AT 5FAT &y
FgT | 5T AT TAERANE 7E W FF
F3T | {7 TS 9 FY v A AL %47 S
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fragewic T F
S TRAATTAT | {HAATGT, Fera
ars &+ fog a1 wgi 9w &, wai
F-F4T §, N7 uAFAL &, T &1 ag foy
¥AT § W wgl qudr 9g € 9 oA-
FAT Y 2HUT FI atd & a8 o
2| I9 99 FIQY AR | 9T QIS
HATEN T FA(T GAT AT+ o Fo
aifew #1 A4 #, gAF 97 F AR
gr forg §a7 F AT @A 9, A 9,
TAUA 4 KT IFA ST GAEIT F
FEE] AGEART AT | FA B AT
IFET F
aaX wWET  fag qwgerd
(FoTT) @ Hew AT W ACT |
T TS WIF wiev 98 g T v weer
AN ZIIT T T F1 fehe 78 FT qHar
RN wRE gEr FE T HEAT

Tgi THFT TF AT TG aF S § )
THE DEPUTY CHAIRMAN: Mr.
Rajnarain, please carry on.

S TRERm ¢ o9 Ry 9w &
fat Fg @ § ao fede Fearg | arfesT
wrga & g wiE & 9 gr

AAATGT TF gEd TG F W Fqm
3\ ZE T OF A aaEr g | R A
FE A §ACE ® 4] & FE,
g1 & @arg fr ogad 144 7 T
a1, AT GG T AGT AT A, &
gim  ®E & qifew FgwAT 4,
A ST FARIS & @O F AT
Fei ¢ fHar AT AT I FEF FULOE
F AT FASIS qg1 WY HATAET 9,
QR AT 7 T A A oy & Fe
qger & ST ¥, S & ¥t f oA
@ & far smn g1 1wy [fady
AT AU GHT AgL, AT AL ARl q
goerr &1 frar forg §aT & AT A0

(Time bell rings.)

fwdr s gy R oaer @ fwew
FEMAT AT T AT FT b @ F AR
FEST X ot o are s F @

[31 MARCH 1969]

time is over.

f
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T QAT #T | IS F {92 FqHT AT
Tt fF gaqET 7 gar w¢ f7ar | i
# agT aFrE & FEAT ATEATE WIS A
FEAT AT § ager Wl T § 39 qEA
# & 7% wg 37 =g g f g€
frgfea fezwm & frer &1 am @
& fa<g & & w9 w5 & fF ogw
I 3t F foafeg feewT o w@ %
IqT BT TG I AT IA TN FAELAT
AT FATH, IF 9GS F AN
AMAL, A FT I A, HESAAT
FOAT AMAY, FZ FT A qAGA,
T T A F3F qHIAT AXAT, T
FITFU | TE AT AR AL F7 W
=i qHo gAo wifwar -+ & @Y
It 1s prosecuting.

ot e 2fay § gAmEr
g\ 7 ofrawr € 1 ag el ady 2
AT FAET § gAm A, T 8
argafagar a4 %<, @ ¥
femr &\ gw S & A1 TR U
T AGAT FAT I A1 Aq@ F F 97
RIE
THE DEPUTY CHAIRMAN: Your

Please wind up,
SHRI RAJNARAIN: It says:

“Influence on Police”

“This is quite understandable
that the police force in Bombay
which was at one time considered
to be the best in the world, has
been immobilised so  far as the
Shiv Seha is concerned. Shri Bal
Thackeray’s paper, ‘Marmik’ is
widely distributed among the police
force. The police constables and
officials do not merely read this
fire-brand journal, but even freely
distribute it.”

A1 Tg AAET FAY ST AT AY FAEY
2, arwaifasar EQS #99, a9y
Tgawfa g g I T E L @
“miws” wEar Ifew FFEF T -
s, 9o & Sl § 9@, Ifaw F
SuFT wAar § faafeq wEE 7L 98

g |
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TER Al qg, Ig FAT T
g o fae o gAR W arfar w&d
£ fr it a@R F) Sfaw a1 97 TR
X Ty (Time bell rings.)

arAar, T TR qIw S &

FCAR F3, FHL AW T A qIR-aR
g zafey § N 3@ W Fg §
“gfes” wa@TE¥ FATAR TAFT FAR
feard fr grrirsAad § favaw ady
t oW wifge & 1 T &A1 F1 wgar
“arfas” gz 7gar & g ST
¥ fawarg 7 &1 B 99 sAaa &
fauara afr § ...

Y go Fro Wl ¢ F w@r ?

W wemaaw o 9q faEr g
& HIT WA FY /AT | fra &Ar
F AT HA4F Jq94 g4 §, IAR
NTHA g & AT I WE gf § W
o1 qad 6 7g 9 ITAY A F FN
2 3dF Frew TAIfECEA § AwEET
e fagr § fF #3997 ITF T
soedt g8 # ofFT IR AT O
¥ FraE adr g5 @ A8 wFa
g€, ¥ 7 Tq 7= A1 0, gfew e
frad fay ar? ¥ a0 Y g and
gg st W ufer § O gwA
o0 § 97 T F g FAT Y, I
EHT IS TTAT TF | T H AT 7T
" gfea ¥ F1E FRITET Y AT 3 T oA
arfar #1 #3471 & 5 gt & @R
T gF T avg ¥ FEAEr T 24
g # foanh o § fox g4
& ©h Tar g AV FGg T L,

(Tvme bell rings.)

THE DEPUTY CHAIRMAN: It is
time, ]
Y TEATOE FUT HRET
o THT AR G AT B AT EF
F FART FEAT =01

[RAJYA SABHA]

\
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THE DEPUTY CHAIRMAN; Please
wind up.

5t TATIAT ¢ g7, qgT AT FT
T g | WA, T FEAT § 9
oot fF W 2 T 1 70T g
FT FLAT FAIT FATY HTRIAT HY qQqH
F falr, v & arar wrar g v awwd
FY TTHTY, AT FT F@TC A 7T
fFam | SEF FTX FAT qFT AT |
gfere FfaeTe w1z fegdt gfere wfasa
AT FT Y gERATAT JET AR |
gfere FfaeTT OF Twd qTET &, 77 THA
aTga o ar ¥ gue g #r Fel 97
fis ITHT Yo THo IATE WET ¥ FIAY
AT & | THY 92T Fga o f fordy
TOF & 9% HEd T & AR
2 I FY G gar & fF oA o
FET G FT T AT AT qY
Ferr welt & foy grad g, FE
HefT TET TAT TEY F7 TR | 7 AR
haaT AT ¥ | 3T FAT F I@F §Q
FF 7 ATAT F TS QTS TZT X
T FAANT TCHTTF | T THA qTGL HT
auAT #&ogar, gfae wfremr X
gaRtar #i fear ? o 38 el
FE TE ¥ g7 F AR A, DY AH-
#rar, 78T I FET & fF FET F AvW
¥ aray w5 fAqar ar 5 gw wrawh
g 1 Ad wr w9 5 ogfee
FfavaT 33 fr fegdy qfee sfrme
F a7 U E, gw gfag FfRee A
FIATH FA HT A &Y q4T F1 A
FTA FY, & AT T&T TATLTAT gE AV
FeF NSy qgrs, IEwW e AAy
ﬂ'@' | (Time bell rings.) Iz
FAFL FT FH T

A ag ¥ wfas wgrmar fead
A7 AP FATS 7Y AT HIT HE
HTT FT ATH 4T a8} AT | BIL BT
X ot g7 Yo wro o w7 far faar &
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A7 FART AIAT G TABLT IIET 2,
g gfaar f27 g A anst agmn # |

T g ArAAT faq osft 7aq &
9 4, A ARTAT i, A1 AT R
FeFd & FAR, § A7 g | 7w fog
AT F AR A T AT F AV T A 7T
7 9ge {97 Jsa17 #1 35 fHar 3941
Y 38 o st ) safE s fog 30
1 afaefadts & tod av I3 9 T
& st I =fen s weg § =g
AT fFem  wiaagifean
wIfaee & ATZo TAo mwHo Ay ufFE-
fadtsr &7 oft sti= gy wfgw wifE
a8 gHA sS4l EifaT § g 7 TR
MATAF A% fG@AF T I TR
g1 U TE TAFTAHL AT AT 1AL
FAIY TS AEEATT ST AT Sl 17 . .

'I'HE DEPUTY CHAIRMAN: Your
ﬁfteen minutes are over. New wind
uP.

St THRATCQW : 31 Fee § &ew
FT 3 ) faamr 93 9= faar gam 2,
fara a7 A g7 § 78 fo= 97 <@
e 9| 2 1 qF AT 347
FEY 3, ST G 7 fgma Far
IH HIEAANT T 221 %7 BF ¥ A 7
21 fqaaT e fora A]7 #7 3979A |,
gl A AT qrEwAT G fog i
FT TATTT T | OF AT qFAHE @
T TE AT AL AAEF TEY HEHT——
AEITISE AT T AT &8 A1 GTHIT—
wefy oy 7, AL AT Z, agQr W R, A
AT & T AR T ATAT & AT fora
AT T FHA AT AT TR AT
Ef*wﬁuﬂi’raﬁvmmﬁmwwa
Fgm@T | § AT FaT 9EAr §
q:g,"f ga¥ SAt @ oY QT AR a
q¢ fF wgruse ¥ ot o afqm § §
it | E, ST A ¥ I HA—

[31 MARCH 1969]
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# mrgar g fr gut weat & /a7
IART AFA T I FAIF g€ TF T4
FTAT FTF R, TCETT THAT FT T FIA
AT AT ZNM, 78 gieT F4 F--av
399 79T & fqq I & AT

(Time bell rings) ﬂ'ﬁ“g"f'f T
BE 7T €, AAZA H FZ T & (7
A wr AR T T A E

4% )

THE DEPUTY CHAIRMAN: That
is enough. Please wind up.

= TS AEW AR FAEE
# fawg o1 99 w7 A7 FA7 ATiEH
AT IFHT AL F ALFL A qg &7 foar 1
A& FAfaa AT gFEAI I FIOT.

THE DEPUTY CHAIRMAN: No
more, Mr, Muniswamy,

off veATeER - zalay #§ g
=g & "rdvan, {6 ag sy -
NET A 2, afammaﬁrwm
quﬁwﬁﬁ wedl g FA

¥ o waw Iamar s A a7 ufe
qERT |
THE DEPUTY CHAIRMAN: I
have called Mr. Muniswamy, '
s} TATTAT . Fvas &) &
T ZEATR AL AT AT A0 |

THE DEPUTY CHAIRMAN: Noth-

ing more will go down. Mr, Muni-
swamy.

SHRI BRAHMANANDA PANDA:
On a point of order. Every time we
discuss here a Motion or a Bill, the
Chair complaints that so many names
are there and so little time is avail-
able, If we are to be realists I sug-
gest this. The Leader of the House
is here. I would request him to be in
the Business Advisory Committee.
When you allot time you see that
every person whose mname is there
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gets a chance; otherwise, what are
we here for? We are not here only
to hear one person from this side and
another from that side, Otherwise
you decide that only a dozen people
out of 250 will speak and the others
will only hear. Something has to
be done, My suggestion is to give
a chance to every name that ig there
even if we are to sit till 8.30 in the
night; if not, we should adjourn at
five.

The DEPUTY CHAIRMAN: I
have two lists. Which list you refer
to? 1 tried last week to stick to the
names on the Order Paper. The
House generally did not like it and
it said it must be divided between the
two sides It is very difficult for me.
Mr. Muniswamy.

SHRI N. R. MUNISWAMY: This
problem has to be viewed from
different angles I do not personally
like to defend g particular Minister
or a particular party. We are con-
cerned with the activities of the
Shiv Sena and the situation arising
therefrom as a result of certain dis-
turbances. The basic problem in this
activity is of course Dbased on the
socio-econcmic problem, Even during
the Second World War, it was due
to the hegemony over Europe by
Britain. Hitler thought: ‘Why not we
have the same hegemony?” So he
started the war against Britaih. Then
what is the trouble between the
Brahmins and the non-Brahmins in
Madras? The trouble was that the
Brahmins had all the good things.
So the non-Brahmins thought: ‘We
should also have them and so we
should fight’. So everywhere the
problemg arise out of socio-economics
situation. There is nothing wrong in
having the Shiv Sena or the Lachit
Sena etc. We do not have only a
Vanhara Sena. If that- happens, it
will be a happy situation. For every
there is ample reason for its consti-
tution. The sponsors never thought
for a moment that this Shiv Sena
would Iransgress its limits., They
wanted to draw ‘Ganesh’ and they
have drawn a monkey. After drawing

[ RAJYA SABHA]

out of recent violent 6470
disturbances in Bombay

the monkey, if it is intoxicated natur-
ally it does its job in its own way.
What hag happened is, some undis-
closed person—whom I do not want to
name—who 1s behind this might have
said: ‘Do this, let us see what hap-

pens.’ So we are not here
to say who the person is,
who the party is. There
may be parties and parties Well,
what they do 1is: they simply
put up show publicly just to

assert that they have hot given their
support to ohiv Sena. but all the
same, Shiv Sena people get their
support in an undisclosed manner.
And we are very sorry Dbecause of
that tor this party or that party, and
I am not enamoured of any parti-
cular individual, whether Mr. Chavan
or whether Mr. Naik, Whoever it is
they have put in the best efforts pos-
sible to curb it. But what they did
initially was that they thought that
it would be useful for them and for
the country. But nobody ever ex-
pected that the Shiv Sena would
transgress the limit and go ahead
with a thing which nobody would
like. But nobedy has come forward
with the categorical assertion of
condening it; nobody has condemn-
ed it so far. They have only said
that Shiv Sena activities are deplor-
able, that what they have done is
very bad, that it is a fascist organi-
sation. But all these things are of
no use. We have to condemn it, or
we have to ban it. But banning it is
rather very difficult according to the
Home Minister. Well, let them not
bah i but let them at least curb it.
By curbing what happens? The
other States, where there are cther
Senas like this Shiv Sena operating
in the States-—like the Gopal Sena or
the Latchit Sena—they will follow
suit to curb the activities of those
Sehas. We know what had happen-
ed in Gauhati: Marwaris have been
murdered there and their shops have
been looted. Here what happened
in Bombay. In Mombay, Shiv Sena
activities resuled ™ looting only the
Madrasis in a big way, in looting
their hotels, the Brahmin hotels, and

'
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the big Brahmin hotels have been
looted. And Sindhi businessmen have
been the victims of their fury; I was
amazed to see in Bombay when I
was going to airport that a whole
building of the Sindhis had been
demolished. What is the result? The
result is: in their anxiety to better
their lot they never wanted to do any
harm, but in their frenzy, with a view
to getting what they had not been
getting all along, when they wanted
to get what they ought to have got,
they saw that others are there to
take away what they are entitled to,
and so they visited their wrath on
‘the others in their frenzy, and the
poor victims, for no fault of their
owh, suffered the ravages wrought by
Shiv Sena. An hon. friend here
said that if the State Government
had taken action even four days ear-
lier they cculd have shot over a lakh
of people--bent ¢n havoc—sleeping
on the pavement. I do not think
Maharashtra Government is such a
blind Governmenht tc shoot at ran-
dom all and sundry, to shoot the
Ppoor persons taking rest on the pave-
ment They know whom to do, and
whom not to do. They all thought
‘that it would stop there and will not
assume more proportions. But when
it iried to go out of hand, what they
did was to bring the situation under
evontrol, and they have brought it
under control.

Now the whole trouble is how to
solve this problem. The only way to
- golve this problem lieg in the recent
decision that has been taken in the
Srinagar conferenhce called for achiev-
ing the integration of India. But not
even one grain of it we have been
able to achieve when we look at the
disturbances created by the Shiv
Sena in Bombay. The Shiv Sena has
created disturbances to such an extent
that we are afraid that any day
India mav be balkanized ag the East
Furopean countries T am  afraid
that ™dia may be balkanized, or
TIndianized in the sense that each State
will have its own autonomy to such
an extent that even Madrasis cannot
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get into Maharashtra without a pass-
port—matters may come to such a
stage—because the first enemy of
Indian unity has been the reorgahi-
sation of India into linguistic States.
And having created the linguistic
States, these are the necessary corol-
laries which we now see, and in our
anxiety to have Indian unity, we have
created disunity, and it hag been of
our owh making, by our own actions,
by our own inactions Therefore, I
would say, Madam, that this House
must sericusly consider the problem
posed by Shiv Sena instead of con-
demhing this party or condemning
that party. I am not bothered about
thig party. It needs nobody of this
party to support Mr. Chavan because
Mr. Chavan is a great man; he is a
national leader. He will never think
for a moment that India should be
disunited in the way in which in his
own State he sees it, I think he is
shedding tears every day, and I am
sure he would have had no sleep in
those days when Shiv Sena was at
its worst indulgihg in violent activi-
ties. They need not support him or
even give him any help. He can
defend himself. I do hmot want any
of our Members here to support him.
What we should do is: we must con-
demn it unequivocally. Whatever has
been repeated in the resolution that
has beeh passed’in the BPCC is not
one of condemnation; it is one of
deploring Shiv Sena activities. What
is i mere deploring? We deplore
geveral things But it does not end
there. What we should do is* we must
condemn it in unequivocal terms.
And the main sponsnr of Shiv Sena
is Bel Thackeray, 1 think he is now
young but he may be very very soon
an elder statesman. I only wish that
he reforms hig views and guides his
own Sena—the Shiv Sena—in guch a
proper way as to see that other
Qanss which are now in their initial
stnong follow the example of hie
Shiv Sena, not in the way i which he
has now chaped it. but in the way'in
which he is going to reshape it here-
after by modifying it, by revising
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1ts constitution and by doing all that
8 necessary to present it as an excel-
lent model to others, and to see that
the State of Maharashtra, especially
the city of Bombay, which is a cos-
mopolitan city, retaing its consmopo-
litan character. They were saying
that it was a composite State and
that the city of Bombay was a cos-
mopolitan city. And to get the
separate State of Maharashtra there
was so much of blood shed, so much
of bitterness, later, hatred went
against the others, against the
Saurashtrians, and now a Saurash-
trian Sena seems to be coming up.
Till recently they are the people who
have built this city which is having
several storeys in each of the magni-
ficent buildings. Even now I see that
buildings with 27 storeys and 28
storeys are there. And we should not
see 'that they are demolished. I only
want every Member of this House to
express his condemnation in unequi-
Vvocal terms and 40 see that the Shiv
Sena is ndw curbed ut the initia] stage
rather than allow it to assume dimen-
sions’ when it becomes very difficult
for us to put it down. As a last ‘word
I wish to say that if we really want
to have India ®s a united country, not
balkanised, or Indianized in the man-
ner I put it, we must see that the
States are not only having the lin-
guistic ‘and ' provincial attitude, but
see that such an attitude does not
transgress the limit. Without causing
hatred towards other persons, they
must on the other hand absorb, in-
spire and invite other persons to come
and render service there, at the same
time seeing that they are not deprived
of solutions to their economic pro-
blems and social problems,

With these words I only want every
one of us to condemn Shiv Sena un-
equivocally and see that it doeg not
come up again in the form in which
it presented itself recently, and thus
keep the fair name of Maharashtra

and more especially of the leaders of
that State.

Thank you, Madam. . -

[RAJYA SABHA]

|
|
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SHRI JAIRAMDAS DAULATRAM
(Nominated): Madam Deputy Chair-
man, I shall try to be very brief in
view of the pressure on your time,
and for the sake of the speakers who
might follow. I do not want to take
any party point of view in dealing
with this matter. The matter is
really far more serious than any
party consideration.

I would like to go 1nto the basic
{actors which are responsible for the
upsucge in Bombay and its repercus-
sions elsewhere, and also deal with
the violent aspect of the upsurge. Per-
sonally I consider the Shiv Sena pro-
blem, basically, initially, primarily, as
an off-spring of socio-economic in-
equalities. During the last twenty
years a section of our Indians 1n
Maharashtra, in Bombay city, has seen
certain sections making substantial
progress economically and socially, and
the expectations arouseq at the end of
our successful struggle for indepen-
dence were shared by everybody, and
therefore, in due time, they became
more and moie conscious that they
had been left behind. I believe it *
would have been prudent ‘and long-
visioned action if the Government
in every region had prepared plans,
though long-visioned yet for speedy
implementation, for the lifting up of
those who were backward. And while
we may deplore and condemn-—as 1
do déplore and condemn—the inci-
dents which have taken place in Bom-
bay—and I have a few suggestions
also with regard to meeting such situa-
tions in future—I tnink, unless the
Government in each region deals
with this problem of planning—for
spéedy implementation—the uplift-
ment of the backward sections of the
people, we are bound to have trouble
here and there and repercussions of
it everywhere. I do not want to ela-
borate this point further

My seconq point is that we should
not commit the mistake which the
British did in dealing with our move-
ment. We should not allow a move-
ment to develop a momentum if we
regard that movement as one taking
a direction which is wrong in our
view. We ought to act immediately
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and try to control and curb it at the
very commencement of things.

My third point is that, in these days,
however much we may regret, it is
not possible to expect, for some time
to come at least, that the local police
will be alert enough, energetic enough
and ready enough to act in time and
control a situation. There are certain
psychological emotionaj factorg in this
matter which I do not want to elabo-
rate but I think it is the duty of every
State Government' the moment they
have given a chance to the police to
control a situation ang they find that
they are not able to control it then
within a few hours the State Govern-
ments must make ‘a show of strength
and in this I do not-exclude even the
posting of the military. The military
may nevcer have to function, it may
never lead to any killing but the show
of adequate strength bzhind the ad-
ministration will be a great preventive
factor and that will lead to far less
casualties and to the control of the
situation in a shorter time.

My next point is that in this unfor-
tunate development in Bombay all
communities have suffered; people
from every State in the south, even
people who belong to Bombay and
Gujarat, friends who are as much
indigenous as anybody else, Marwaris
and others have suffered; U.P. people
have suffered; people from Bengal
have suffered, people belonging to my
own Sindhi community who are stiil
trying to set themselves on their feet
and even somre Maharashtrians have
suffered. There are wlways certain
elements who take advantage of what
might be called the demonstrations in
the streets, or democracy in the
streets. or mob action in the streets.
Certain unsocial elements take ad-
vantage of it and create difficultieg for
everybody. Therefore I am strongly of
the opinion that those sections of the
people who are in danger when such
movements develop ought to be given
facilities for self-defence, it is not
possible for the police to be in every
lane and street of a city. It is not fair
to the Government nor even fair to
the police itself to expect that they
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wil] safeguard every shop and every
house in a city. We must theretore
give facilities to those sections which
are weak or are in danger to deiend
themselves. This may be a temporary
arrangement but it ig vital. .

I will give only two illustrations,
There was trouble in Gauhati. About
a thousand or 2,000 young Assamese
triends who lost their temper ran into
the market and because they were
very angry with the local Marwari
communily they broke open their
shops, damaged their shops and burnt
their shops, After having burnt a
major portion of the market they pro-
ceeded to the remaining portion of the
market. And the first shop in that re-
maining portion—where there were
about 22 marwari shops also happened
to belong to a Sikh from the Punjab
and when this mob of 1000 or 1500
People rushed over to that part of the
market, it found a Sikh standing in
front of his shop with his revolver in
his hand. He did not shoot but he was
ready to act if he whas attacked and
that single act of his acted as a pre-
ventive and that mob turned away
from that place and his shop and other
Marwari shops there were saved.

The second illustration is this. I
happened to go inside the Parliament
street very soon after that big demon-
stration ang procession connected with
Cow protection. I found that the mob
had entereq the All India Radio, en-
tered the rooms, damaged the muachi-
nery and burnt several things. They
had also entered the Transport Min.
istry office, burnt a number of cars
and damaged a large number of other
vehicles. I proceeded further and 1
looked at the Reserve Bank. Not a
the
compound of the Reserve Bank; why?
Because I foung high up on the steps
a single constable with the rifle on
his shoulder. That single rifle pre-
vented trouble in the Reserve Bank

. bremises which means that. when the

mob functions, unless you give facili-
ties in anticipation to the sections
which are in danger you will be pre-

cipitating the situation where there

. will be more killings, more bitterness

and more repercusgions in all narte nf
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the country. So I think it is not only
wise but it is statesmanship, it is sound
politics, it is sound administration to
allow the weaker sections to have cer-
tain facilities for self-defence. Unless
we do this, I am afraid the way things
“are shaping in the country there will
be many many inter-regional, inter-
sectional, inter-linguistic group trou-
bles and that is a danger for our coun-

try.

In the end I come back to my first
point and I plead with every Govern-
ment that they must have a proper
plan with a long vision for speedy
implementation for the process of lift-
in up the weaker sections of our

people, |

SHRI B. T. KULKARNI (Maharash-
tra): Madam, at the outset I would like
to condemn unequivocally,‘as my friend
saig here, this Shiv Sena movement
and the subsequent riots: However as
a citizen of Bombay city and connected
with trade union movement and Bom-
bay University for many years I would
like to place some plain facts before
the House because many Members are
interested in knowing exactly what
this business of Shiv Sena is. Madam,
I would like to tell you and other hon.
friends here that as the hon. Mr.
Jairamdas Daulatram said, it: is essen.
tially a socio-economic problem It is
true but we must see with a discern-
Ing eye why such a situation arose,
why a movement like this Shiv Sena
is growing there. Unless objective
conditions were there such a move-
ment would not have grown,

vgae  9fFqr  afge Tam g4
qonwrfr | ‘

Fire fallen on non-grassy land dies
out; unless there is dry grass there
cannot be fire growing. Similarly un-
less there were objective conditions
this movement would not have grown.
And what were those objective condi-
tions? In Bombay probably a million
or nearly two million people are pro-
letariat ®nd it is worth while to hote—
und it is also paradoxical-—that the
major strength which the Shiv Sena

(
|
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de.iveg is from the working class and
the lower middle class people. It is
very strange because it 1s exactly that
class which does not want such fascist
movements but the fact is that the
strength of the Shiv Sena ig derived
from them and the reasons are eeo-
nomic., Maharashtrians by ‘ang large
constitute the biggest portion of the
working class and the lower middle
class in Bombay city. Not only clerks,
postmen, coolies, mill hands, engineer-
ing workers, dock workers, 60 per cent
of all these kinds of people are Maha-
rashtrians and out of them nearly 80
per cent come from one district, name-
ly, Ratnagiri District, because it is a
very poor district. And if these people
get attracted towards such a move-
ment, it is a wvery strange thing, As
far as the malady or the disease or the
cause is concerned,, they would never
have joined this mowvemeni because
these are the people who have helped
all the progressive causes. Here there
are economic causes, Unemployment
is the biggest problem in Bombay; of
course that is the case everywhere in
India but Bombay is a big city, it is
a cosmopolitan city and naturally all
the trouble starts in such big pockets
all over the world. Unemployment
was there wnd the Maharashtra Gov-
ernment, I am constrained to say,
though T am a resident of Bombay,
did not give sufficient attention to it.
For example when Thana and Bhelpur
area wag industrialised thousands and
thousands of people were uprooted
from their land and it was promised
that 90 per cent of them would be
given some employment but hardly 5
per cent of them were given employ-
ment. Apart from that these people
of the working class and the lower
middle class are educated, they are
politically conscious; they are con-
scious of their rights, they are con-
Scious of their responsibilities also.
They thought that there was no pro-
tection for them; they thought that
their problems were not being appre-
ciated by the Government. They
thought that their problems were not
being appreciated by the Bombay
Pradesh Congress Committee, They
Say that their problems are not being
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appreciated by the Maharashtra Pra-
desh Congress Committee because they
say that technically the Maharashtra
Piadesh Congress Committee has no
Jurisdiction over 1t That was the story
of al] other political parties also There
1s no Swatantra or Jana Sangh 1n
Bombay at all Swatantia and Jana
Sangh will never get roots in Maha-
rashtra Maharashtra 1s a hilly and
rocky area and only hill plants will
groy there Weak and emaciated
plants wil]l never grow there What
about the other parties” There were
a good number of the PSP, thousands
of good young people weie thore In
the PSP but unforrunately the ‘4all-
India leader of the PSP left them and
they deseited that genti-man An.
other who wanted to form a national
party preacned the doctrine of equi-
distance and poor fellow he remained
equidistant from everything Then
coming to communists, they are the
most vocal elements Communists are
always arrogant If he 1s not arro-
gant, he 1s not a communist They al-
ways say, this Kamgar maidan belongg
to us Nobody can come here and
things lIike that They resorted to
all kinds of closures, morchas, hartals,
strikes and everything People were
fed up Not only 1t was not sufficient
God thought that this punishment was
not suffictent Then came the PSP
of my friend, Mr Rajnarain, on the
scene and they also added fuel to fire
They adopied every kmd of Bundh,
except the population Bundh There-
fore, the public was absolutely fed up
with these left parties also All these
virile people twe millions of people,
who are the working-class and the
lower middle-class people, thought
they had no mother and they had no
father Then Mr Thackeray came—he
is out and out 'a fascist, I have no
doubt about i1t—on the scene and be-
gan to gitve promises We know all of
us, in the case of political parties one
party or the other, false promises are
always given That is the fodder for
elections So, he also gave a false pro.
mise saying that all kinds of employ-
ment will be given to them and, there-
fore, the Shiv Sena swept the muni-
ctipal polls in the Bombay elections It
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15 bad for me and especially 1t 1s bad
tor my friend, Mr Bhupesh Gupta,
also, and 1t 1s worthwhile noting ‘again
that the Shiv Sena’s spectacular gains
are bigger n the working-class area
It 1s a very strange thing and 1t 15 @
. deplorable tnung In :act, 11 1s a hotly
| debated 1ssue for the progressive ele-
ments 1n this country However, 1t
happened there As tar as he was con-
cerned, they wanted some cause With-
out followers there is no leader It
wag a god-sent opportunity given by
the dilatory tactics ot the Central
Government The border issue 1s the
fodder The bone of contention 1s the
Belgaum city Nobody cares whether
some more 1ndustries come up 1n Bel-
gaum city or not, but they are prepar-

| ed to fight like “Sunda” and ‘“Upa-

sunda” in the Puranas That 1s the
position Therefore, Thackeray want-
ed to espouse the cause of Belgaum

city and then all kinds of things hap-
! pened These riots also happened I
would like to te]l you one more thing
The prohibition policy has given a
greater gift to Bombay city At least
fifty thousand goondas in Bombay city
are living on 1llicit liquor trade They
are most cosmopolitan 1n their out-
look Thev are prepared to join any
movement as long as destruction 1s
there Thele 15 no Hindu, there 1s no
Muslim, no Bengali, ng Maharashtrian
Nothing of the kind They just want
trouble, so that they cap thrive They
are 1n the forefront of the scene al-
ways when these people loot And
arson, everything 1s there The most
deplorable ang the worst thing for
which we have to hang our heads 1s
1 this Thousands and thousands of
young children jomned all this, because
there are no adults, because they can-
not go anywhere Bombay city re-
quires at least 5,500 playgrounds, but
unfortunately there are not even 1500
playgrounds There is no hobby also
for these children If you see the
casualty Jist, you will be disheartened
to see that at least fifty per cent of
the casualties are between ten and
twenty years of age It is a great
shame to our society ang the way that
society is being run These things also
¢ happened, but the worst came out
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from oOur friends. When all this loot
and arson and everything happened,

the Bombay public was stunned a.nt.i it
was in dismay. All these political

parties, every political party, began
their acrobatics. The PSP 1e'adfer,
Mr. Nath Pai, made such acrobatics

elf a 1augh'rng-stock
hackeray affalr. The
8P who want to
of the working-
the fire of Shiv

t that Thackery
re-

that he made hims
absolutely in the T
communsts and the
champion the cause
class, poured oil on
Sena. They though
has gone 1o jail and here is the
servoir of energy and manpower. Let
us grab it. I am not surprised at the
communists. Communists can change
their stand any time they like. At one
instance Sheikh Abdullah is a revo-
lutionary. At another instance he is a
reactionary. Then, he is secular-
minded ang again communal..rninded.
Anything can happen. Communists
change their stand so rapidly that even
Hollywood ‘actresses do not change
their costumes SO quickly. That is the
position. They wanted to wo0 these
elements. Therefore, even now the
Bombay public think what is going to
happen. Nobody is going to see what
is the root cause of all this. However,
1 do not want to take more time. I
would like to tell you that the entire
Maharashtia, of course, including the
Bombay city’s working-class and lower
middle-class area, jrrespective of such
incidents which may happen some-
times, are hundred per cent patriotic.
They are not only hundreg per cent
patriotic. They are cosmopolitan by
nature, patriotic in their behaviour
and socialist in their actions. You
may iry to condemn either Mr. Naik
or Mr. Chavan for political reasons.
By condemnation Mr. Chavan is not
going to die, Condemnations will
make him a greater leader pe=rhaps.
They want to teach patriotism to
Muharashtra. It is a surprising thing
that they want to teach patriotism to
Maharashtra. It is like carrying coal
to New Castle or Ganga water to
Varanasi, Who are going to teach us
p_atrlotism? Those people who some-
times threaten to secede from India,
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' those wilo have no respect for the
! National Flag, those who have no res-
pect for the National Anthem, those
people who have no respect for their
motherland. Their motherland is
here. but their fatherland is some-
' where. These people are trying to
teach patriotism to us. 1t is a fantas-
tic thing and a most presumptuous
thing. Therefore, I would like to
assure you that Maharashtra will al-
ways remain patriotic and will be in.
the forefront of moble causes. It will
always give a helping hand to ‘all the
progressive causes anywhere, but at
the same time, if anybody wants to
try to malign us, tle Maharashtra
public will show them their proper
place, whether they are fascists, com-
munists or communalists.

SHRI AKBAR ALl XHAN (Andhra
Pradesh): May I just make a sub-
mission? Prof, Kulkarni, in his elo-
quent speech, has referred to the
Belgaum question, it is very refresh-
ing and I want to pay my tribute to
the hero of Goa, Ranade. He has given
a statement that he will not shed a
drop of blood on the border question.
I want to pay my tribute to Ranade.

THE DEPUTY CHAIRMAN: Mr.

Mulka Govinda Reddy. Let the debate
I think the Minister should

go on.
reply at 5.30.
SﬂRI BHUPESH GUPTA: The
| Minister does not reply. T reply.
THE DEPUTY CHAIRMAN: 1 am

sorry. He intervenes at 530 (Inter-
ruptions). I have got dozens of names

I do mot know where to eng and
where to begin.

SHRI A. P. CHATTERJEE: I want
to speak.

.’I‘HE DEPUTY CHAIRMAN: Five
minutes each, if you can be brief.

| SHRI A. P. CHATTERJEE (West

Bengal): Five minutes are not
enough,

SHRI- MULKA GOVINDA REDDY:
Madam Deputy Chairman, what hap-

pened in Bombay in February, we
| should al} be ashamed of. It is true
that some important leaders in the
Congress Party, as well as in the



54§3 Motion re Shiv Sena

and situation arising
Government in Maharashtra, have
lent their helping hand to the growth
of this monstrous party called the Shiv
Sena. Some Members have accused
that PSP had some alliance with the
Shiv Sena. It ig true that the PSP
and the Shiv Sena had some electoral
understanding during the Bombay
Corporation elections. It was only a
limiteq understanding we had. and
that too the Bombay unit of the PSP
had with the Shiv Sena. The Praja
Socialist Party have entered into an
electoral understanding for the distri-
bution of seats in the forthcoming
Bombay Municipal Corporation elec-
tions with a view to ending the Con-
gress party’s monopoly of power in
the Corporation. It was only for this
limited purpose the PSP had an
understanding with regard to the
distribution of seats in the Bombay
Corporation elections.

SHRI A, D. MANI: I am not in-
terrupting you, but may I ask a point
of clarification? It throws the PSP
into a shadow. Will you give the same
kind of categorical assurance, as Shri
Dahyabhai Patel gave, that your party
will have no truck with the Shiv Sena
even for winning a few seats in the
Bombay municipal elections?

SHRI AKBAR ALI KHAN: Or with
‘any communal elements.

SHRI MULKA GOVINDA REDDY:
Yes. It was not the Praja Socialist
Party of all-India that did it.

SHRI A. D. MANI: You are not
giving any assurance.

SHRI MULKA GOVINDA REDDY:
It was only the Bombay unit of the
PSP that hag this limited understand-
ing and we were not happy about it.
Seeing ag we do the monstrous things
that have been committed by this or-
ganisation, Shiv Sena, no democrat,
no decent person can ever have any
understanding with such parties,
whether in Maharashtra or in any
Pa:t of India. We should desist from
encouraging such parties for some
political gain. For some political gain

[31 MARCH 1969]

out of recent violént 6484
disturbances in B/ombay

some parties have joined hands with
| some organisations, communal, parc-
chial and fascist organisations. I must
admit we should ot ever think of
joining hands with such organisations.

SHRI A. D, MANI. You should
have done it.
| SHRI M. M. DHARIA: I hope this

advice he will give to Mr. Nath Pal
and his colleagues in Bombay.

SHRI A. D. MANI: I want you to
say that you will not do it.

j SHRI MULKA GOVINDA REDDY:
We will never do it again, and Wwe
have advised our Bombay unit in the
last meeting of the Praja Socialist
Party that even this limited under-
standing they should .not have had
and now they should not have any
truck with the Shiv Seha.

Somebody referred to the statement
of the Chairman of the Praja Socia-
list Party. He forgot to refer to a
statement which he had issued on
February 10th. Shri N. G. Goray,
| Chairman of the Praja Socialist Party
said:

“The ugly events in Bombay must
be condemned unequicovally by all
who stood for decency in life.”

He further says:

“Those who are indulging in anti-
social acts are dragging the fair
name of Maharashtra and Bombay
into mud. The P.S.P. in Bombay
should not hesitate to condemn
these actions and to dissociate itself
from the Shiv Sena in case it is not
willing to ery a halt”.

This is what he said. So in unequi-
vocal terms Mr. Goray condemned
this Shiv Sena.

! Mr, Nath Pai’s name has beeu drag-
| ged in. I must admit and say that
most of the P.S.P. workers during
this holocaust had the courage to go
about and advise the people not to
indulge in such activities, atnd with
great risk to their lives they did it,

and we are proud of them, I must
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ask whether any one of the «ther
party leaders went about asking the
hooligans to put an end or stop this
orgy of violence in Bombay.

Madam Deputy Chairman, somebody
has already mentioneq that the main
cause for the recent disturbances in
Bombay wag about the Maharashtra-
Mysore border, particularly with re-
gard to Belgaum, the bone of conten-
tion, over which a struggle i1s going
on. Unfortunately after the reorgani-
sation of the States, some border
problems were not solved, and we
have insisted that these problems
should be solved on some accepted
basis and a Commission should be
appointed to go into these questions.
They never paid any heed to our ad-
vice or to our demands. But at the
initiative of the Congress Party and
at the initiative of the Maharashtra
Government the Congress Working
Committee took a decision that it
should be referred to a one-man
Commission., In spite of the protests
by the State Congress, by the State
Government and by all the political

parties in Mysore State, it was
thrust upon Mysore. This one-man
Commission. After having appointed

this Commission these members made
public declarations that the findings
of the Commission would be accepted
in toto. But what has happened? Tt
is more than 1-1|2 years since the
Mahajan Commission made its report,
and either the Central Government
nor the State Government took any
step to implement the recommenda-
tions of this Commission. I am not
here to go into the merits or demerits
of the award of the Commission, but
when once a Commission hag been
appointed and its findings are given,
it ig the bounhden duty of the parties
concerned to accept and implement
the swarq of the Commission. In
my vparty thev were not prepared
to give evidence before this Commis-
siotr, but I wanted that somehow or
other thiz problem should be settled,
that this agony should not be pro-
longed, that this spectacle of 3 Maha-

[RAJYA SABHA]
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rashtrian hating a Mysorean and a
Mpysorean hating a Maharashtrian
should not be tolerated any longer
and some solution should be found.
Therefore, I advised my partymen
that if the Commission gave an award,
whether it went in our favour or
against us, we must accept that award.
Some of the parties did not go before
the Commission, but the Commission
gave its award, and it is the Central
Government which has miserably fail-
ed in its duty to implement this
award. It is a dereliction of duty,
and I charge the Central Government
with that. Unfortunately it so hap-
pens that the Home portfolio is held
by Mr, Chavan who is interested in
this. This should have been dealt
with by the Prime Minister and the
Commission’s award should have been
accepted. If that was done, there
would not have been any cause or
an'y reason for this agitation which
took place in Bombay. This is ot
the first time that such ugly incidents
have happened in Bombay. This is
not the first time where properties
were looted, where hotels have been
ransacked, where people have beeh
beaten. This is not the first time but
this is the third or fourth time, but
unfortunately whenever such things
happen, the Maharashtra Government
has been lenient towards the mis-
creants. The Maharashtra Police, the
Maharashtra Officers, have not taken
proper care to see that such hooligan-
ism is put down. They have failed in
their duty to give protection to the
citizens of Bombay.

Madam Deputy Chairman, Maha-
rashtrians may say Mombay is their
city. Tt is not. Bombay is as much
our city as it is theirs. Everyone has
contributed for the growth of Bom-
bay. All communities have contri-
buted. Al languages have contri-
buted. Today it has become an inter-
national city. We must be proud of
it. When such is the case. parochio’
communal elements in Bombay have
gained the upper hand and have tried
to see that non-Maharashtrians are
rooted out from Bombay. I do not
say that the entire Maharashtrian
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people in Bombay are doing this, bt
certain elements encouraged by such
organisations like Shiv Sena have
taken recourse to this to see that the
non-Maharashtriang are eliminated
from the city of Bombay. It looks ~s
though if the present things were to
continue in India, a Maharashtrian
will be a stranger in Mysore and a
Mysorean will be 5 stranger in Maha-
rashtra. This is a very strange pheno-
menon that in India we feel that we
are strangers, a Maharashtrian hating
a Mysorean much more than he hates
a Chinese or a Pakistani and a
Mysorean hating a  Maharashtrian
much more than he hates a Pakistani
or a Chinese. This \thing should not
be allowed to continue.

Madam Deputy Chairman, the Gov-
ernment of Maharashtra should
squarely bear the responsibility for
what has happened in February
during these disturbances. They had
a clear warning...

THE DEPUTY CHAIRMAN: You
must wind up. It is more than ten
minutes. Memben; should also try to
be very brief. It is no use repeating.

SHRI MULKA GOVINDA REDDY:
I am brief, The Maharashtra Gov-
ernment had a warning that if this
question was not solved, they would
take to arson and looting, In public
meetings the leader of Shiv Sena, Shri
Bal Thackeray, made such statements.
But the Government of Maharashtra
did not take any preventive measures.
They did not arrest the persons con-
cerned or the leader of the party con-
cerned. They did not take preventive
measures by posting or by deploying
the Reserve Police in delicate places
where they were expecting trouble.
For three days there was no Govern-
ment in Maharashtra. For three days
loot and arson went on, prope:ties
were looted, hotels were ransacked
and people were beaten, but there
was no Government in Maharashtra.
Only after the fourth day the Gov-
ernment of Maharashtra took care to
see that these disturbances were not
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allowed to continue. And they tried
their best to put down this hooli-
ganism. But for three days they did
not; they should have taken precau-
tions to prevent such a holocaust.

Madam Deputy Chairman, we must
all learn a lesson from what has hao-
pened in Bombay. It might happen
anywhere else. But we should see
that such things do not happen again.
We should see that the unemployment
problem is solved and that the social
inequalities that are now pervading
through the life of our commurity
are not allowed to continue any
longer.

THE DEPUTY CHAIRMAN: You
have taken more than 15 minutes
Please wind up.

SHRI MULKA GOVINDA REDDY:
We should see that the disparities in
income are brought down to the mini-
mum, Madam Deputy Chairman, in
India there are so many languages.
(Time bell rings.) We are speaking
different languages,

THE DEPUTY CHAIRMAN: You
must wind up.

SHRI MULKA GOVINDA REDDY:
We belong to different religions. But
India is the one and the only country
where we should all live as equal
citizens in any part of the country.

THE DEPUTY CHAIRMAN: The
Minister was to be called at 530. It
is now 5.40. With the permission of
the House, may I call upon the Minis-
ter to intervene?

SHRI A. P. CHATTERJEE: Madam,
I think (Interruptions)

THE DEPUTY CHAIRMAN: It
cannot go on. Tell what time do you-
want to go on?

SHRI A. G. KULKARNTI:
wish

THE DEPUTY CHAIRMAN: Pleage.
I want to ask the House

SHRI A. G. KULKARNI: No,
Madam. It is your right to say any-
thing you like. But when my name-

I do not
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THE DEPUTY CHAIRMAN: Mr.

is in the list, I must get a chance. \ A. P. Jain has gone away. Yes, Mr.

Otherwise

THE DEPUTY CHAIRMAN: Please
sit down. I have got many names.
If all of you want to sit and speak,
then you can go on. Let the House
go on. But I think there must be a
limit to this kind of discussion and
everybody cannot be called upon to
speak. How is it possble?

SHRI A. G. KULKARNI: What is
the limit? You have called other
Members who are not in the list. We
can accept your prerogative. But
about those who have given their
names, if you are not giving them
any chance, what is this? I do not
understand it.

THE DEPUTY CHAIRMAN: It ajl
those who are on the list must b2
called, it is not possible We must
'make it representative. I have not
only the names of those in the list:
there are other Members also.

SHRI A. G. KULKARNI: No name
should be added to any list at all.
You can do anything you like.

THE DEPUTY CHAIRMAN: You
please sit down. If the House warts
to go on...

SOME HON. MEMBERS: No, no.

THE DEPUTY CHAIRMAN: I want
to take the sense of the House. Do
you want to carry on? Are you wil-
ling to carry on? Otherwise, I would
like the Minister to intervene.

SHRI A. P. CHATTERJEE: May 1
say something? I thirk the Minister
should intervene after all the parties
have spoken. As a matter of fact, my
party has not yet spoken. The For-
ward Bloc Member, Mr. Chitta Basu,
has not spoken; the Independents
have not spoken. At least, we also
have to have our say. Until we have
spoken, the Congress Benches.
(Interruptions)

SOME HON. MEMBERS: No, no.

Chatterjee, you take five minutes.

SHRI A. P, CHATTERJEE: I will
speak for ten minutes,

Madam Deputy Chairman, this is a
problem which has evoked different
responses from different sections of
the House, of course, all of them uni-
fied in condemning the Shiv Sena vio-
lence. But one thing has mystified
me and it is this that everyone is
fishing for objective conditions in
order to support the Shiv Sena acti-
vities. Now, I really do not understand
that. The Shiv Sena’s activities, if
they are based on objective con-
ditions, then it must be said that
these objective conditions are con-
ditions of looting and rampage
induced by a certain amount of
frustration, induced into the ordinary
people or the common people there,
by a deliberate policy of deprivation
and a deliberate policy of distribution
of poverty among the local popula-
tion. But to say that is not to support
the Shiv Sena’s activities. But what
I find here from the lips of certain
hon. Members is as if the Shiv Sena
voung men who were led astray, they
have to be pardoned and given some
indulgence because of the objective
conditions there, I find in such senti-
'ments and the expression of such
sentiments a certain kind of sympa-
thy for this looting and plunder and
stabbing and murder which I cannot
understand. This is a thing which
has to be...

AN HON. MEMBER: Who says so?

SHRI A. P. CHATTERJEE: .
condemned. It is not a question of
Shiv Sena young men dreaming of a
brave new world. I was reading the
statement of a very well-known trade
union leader and he has said in his
statement that the young men in Shiv
Sena were dreaming of a brave new
world When you sav that the Shiv
Sena young men are misguided, that
they are misguided by certain provin-
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cialist elements, certain elements
which are engaged in looting and
plunder and rapine, how can you at
the same breath say that these people
were dreaming of a brave new world?
To say that is to betray an element ol
sympathy for those persons who took
the name of Shivaji and began to
loot the shops and hotels of the
Scuth Indian people and who began
to kill the South Indian people. This
is not the way in which you can
condemn those persons. It is true
that certain misguided teen-agers
might have been led astray into the
so-called movement of the Shiv Sena.
But to say that the teen-agers were
misguided or misled or that they
strayed into the movement of Shiv
Sena should not lead ws to show any
sympathy for them.

[THE VicE-CHAIRMAN (SHr: M. P.
BHARGAVA) in the Chair].

Mr. Vice-Chairman, Sir, on behalf
of my party, I must say explicitly and
clearly that we are for linguistic
boundaries of States and if there is a
question of settling a boundary Dbet-
ween Maharashtra and Mysore, our
party has said that the village has to
be the unit and that linguistic conti-
guity should be there. On the basis
of linguistic contiguity and taking the
village as the unmit, this linguistic
problem has to be solved and the
border problem has to be solved. But
when we say that, we also say this
that on the basis of this border dis-
pute or on the basis of the legitimate
linguistic aspirations of the Maha-
rashtrian people, the looters and
plunderers cannot be asked or be
allowed to raise their paradise and if
anybody does it, well, they will have
to be put down cruelly and merciless-
ly. If that merciless and cruel put-
ting down of these people leads to
any heart-burning or leads to any
sympathy on the part of some inter-
ested people, those interested people
have to be ignored.

1 know, Mr. Vice-Chairman, that
Mr. Chavan went there and was
366 RS—6.
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turned away from Bombay by the
Shiv Sena volunteers. Mr. Chavan
may say here at the present moment
that the Shiv Sena is a fascist organi-
sation. But I can only ask him:
Next to himself in power and perhaps
next in crime, if I may say so with
respect, what did Mr. Naik, the Maha-
rashfrian Chief Minister, do to see
that this Bal Thackeray group was
put down and was properly curbed
with firmness and determination.
That should have been done. But
they simply played with fire. They
thought that the Shiv Sena would
come to their help perhaps in the
mid-term elections or in the ncxt
elections. We know how the Shiv
Sena got into way. We know how
during the election of Mr. Krishna
Menon, the Shiv Sena people got sup-
port and funds from even certain
foreign sources and they saw to it
that Mr. Krishna Menon did not win.
I have no great love for Mr. Krishna
Menon, I can tell you. But what I
am saying is, Krishna Menon or no
Krishna Menon, when you find that a
particular para-military force is being
used by the Congress and is being en-
couraged by the Congress in order to
help it in winning the election, then
that is the thing which has to be put
down. It is no use merely looking on
helplessly and then saying again and
again that this is a fascist organisation
and as such, it should be put down.
You know that they also serve who
stand and wait. And standing and
waiting, if I may say so, Mr. Vice-
Chairman, is more dangerous than

even encouraging actively. I must
say that the Maharashtra Congress
Committee, the Maharashtra Chief

Minister and the Congress Govern-
ment there have stood and waited and
seen that this loofing and rampage
goes on. That is the thing which has
to be put down. Who does not know
that the local population is unemploy-
ed there? But let it be put in the
heads of the common people, let it be
explained to the common people that
even if all the non-Maharashtrians are
driven out from Maharashtra, the
capitalists and the monopolists there

t
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are not going to provide employment
{o all the Marathi-speaking people. I
know that in Calcutta and Bengal
there are certain ugly-headed, sinis-
ter, mischievous persons who try to
spread the poison of provincialism
amongst the Bengali people. But .we
have given the right answer to them
in the last elections. You know some
separatist group, called A'mra Bengali,
when they tried to rule the roost, the
Bengal political parties gave them the
right rebuff by getting their deposit
forfeited. That is the way in which
the political parties should work. The
political parties have to see that thess
separatist tendencies, these provincial

tendencies, these chauvinist ten-
dencies, have to be uprooted, they
have to be nipped in the bud. If you

do not do that, I will say your politi-
cal party is not worth its salt. Mr.
Vice-Chairman, when rampage and
looting was going on in February cer-
tain political parties—and 1 must say
with great regret that in spite of its
great tradition including the Sam-
poorna Maharashtra Samiti—gave a
call for general strike. I must say it
to the credit of the working people of
Maharashtra, though Mr. Xulkarni
said something slanderous against
them, the young people refused to
respond to that general strike call. I

give all credit to them and I offer my -

salutations to the young people of
Bombay. But the point is this. Why
should such an irresponsible call for
a general strike be given at such a
time? I think all those political
parties who gave the call for a gene-
ral strike such as the Sampoorna
Maharashtra Samiti or the Peasants
Workers’ Party, they cannot say that
their hands are not soaked with the
blood of the innocent people. Let
them purge their conscience. Let
them look deep into their own hearts
and they must see that this sort of
monkey tricks with the peeple’s senti-
ments and their prejudices will lead
the nation to jahannum, to hell. That
has to be stopped.

[ RAJYA SABHA ]
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THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): That has to he
stopped.

SHRI A. P, CHATTERJEE: I am
winding wup. Therefore, Mr. Vice-
Chairman, all political parties, if they
want to create health in the different
States, must see that the poison of
provincialism is not played with. They

must not exploit the sentiments »f
the people for petty political ends
THE VICE-CHAIRMAN (SHRI

M. P. BHARGAVA):
Mr, Chatterjee.

SHRI A. P. CHATTERJEE: I was
stunned to see, Mr. Vice-Chairman,
the great trade union leader asking
in his statement for the release of Bal
Thackeray. This is not the question.
The question is why this weakness for
Bal Thackeray? Why should he be
released when this gentleman was
going in the streets of Bombay try-
ing to raise the evil passions of the
people there? Therefore, Mr. Vice-
Chairman, it is a question of sins of
many political parties. Of course, T
musi say that Mr. Naik, next in power
to Mr, Chavan, sitting in Bom-
bay

THE
M. P. BHARGAVA):
the need is to give a chance to
many Members as possible.

SHRI A, P. CHATTERJEE: I am
stopping within one minute. 1 must
say, Mr. Vice-Chairman, that Mr.
Naik in spite o his being the Chief
Minister of Maharashtra, in spite of
having the sour~es of power in his
hands, he did not stir out. The Mana-
rashtra Pradesh Congress Committee
may say anything, but ‘may I ask Mr.
Dharia, who knows much about the
Maharashtra Congress Committee,
why did the Maharashtra Pradesh
Congress Committee take four hours
in passing the resolution against the
Shiv Sena? That only shows that
within the ranks of the Maharashtra
Pradesh Congress Committee there
are persons sympathetic fo the Shiv

Try to wind up,

VICE-CHAIRMAN 1SHRI
Mr. Chatterjee,
as

o
¢
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Sena. Instead of taking fourhours
the resolution should have been pas-
sed within five minutes.

SHRI M. M, DHARIA: On a point
of clarification, Mr. Vice-Chairman.
‘The resolution on Shiv Sena was pas-
sed within half an hour and there-
after there was the meeting of the
Par’iamentary Board.

SHRI BHUPESH GUPTA: We can
understand your difficulty. Your
highest leadership could not draw up
a charge-sheet for two weeks now.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Your time 1s up.
You have taken more than twelve
minutes.

SHHI A. P. CHATTERJEE:
sentence only. . . .

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): That will do. Mr.
Kulkarni.

SHRI A. P, CHATTERJEE:
This sort of underground sympathy
should not be allowed in any form.

SHRI A. G. KULKARNI: Mr. Vice-
Chairman, Sir, I  thank you very
much for giving me a chance to speak
though at the fag end. I do not want
to repeat any arguments at a'l. I am
happy, Mr. Vice-Chairman, that the
House has today appreciated the diffi-
culties of Maharashtrians in  facing
the Shiv Sena problem. Also I am
very happy to know that the action
taken by the Maharashtra Govern-
ment has been, by and large, approv-
ed...

SOME HON. MEMBERS: No.

SHRI A. G. KULKARNI:
though people think that more active
steps should have been taken at an
earlier stage. Here I want Mr. Gupta
to understand one thing. He does
not recollect the occasion when at
the Flora Fountain some 84  people
were killed in connection with Sam-
poorna Maharashtra Ekikaran Samiti
agitation in police firing. So this
is the police strategy. Even on the
first day the Maharashira Govern-
ment were gquite alive to their duties
when fire was opened. But leaving

One
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that thing aside, Mr. Vice-Chairman,
I want to make out three points.

AN HON, MEMBER: They

sleeping for four days, you do
know.

SHRI BHUPESH GUPTA: Here is
the document which will substantiate
what 1 said about Mr. Chavan. Will
you yield? Here is a letter of the
Maharashtra Pradesh Congress Com-
mittee. ..

were
not

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Will you both take

your seats? Mr. Gupta, you have
had your say. And you will have
another chance’ to 1eply. I would

requast hon’ble Members to let the
debate proceed in a smooth manner
and let Mr. Kulkarni continue,

SHRI A, G. KULKARNI: I have
only three points to make. Mr. Gupta
saig something about the implication
of the Maharashira Pradesh Congress
with the Shiv Sena affair. I want Mr,
Gupta to please understand this. It
was Mr. Dange and his party which
ear’ier started the Sampoorna Maha-
rashtra Samiti and even fanned these
parochial feelings in Maharashtra.
That is a fact.

Then Mr. Vice-Chairman, here Mr.
Rajnarain is advancing his advice on
o national front ang all that. He
has given a sermon on national plane
and how we should behave though he
behaves in his own way. But his
counter-part, Dr. Kale and Mr. Jamb-
vant Raop Dhote, who is just like Mr.
Rajnarain, are all  along preaching
violence in this affair because they
want to take political advantage out
of it. So I join you in the charge
that all the political parties are to
be blamed for this.

Then, again, Mr. Dahyabhai Patel,
our great friend—I am sorry he has
run away-—his counterpart in Maha-
rashtra, Mr. Madhu Mehta—Rajaji's
statement is there—brought that Bal
Thackeray to De'hi and stayed in
the Oberoi Hotel and met so many
people, high-ups, in Delhi. What can
I say about Delhi where 511 the
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intrigues emanate? Here perso-
nalities, particularly, from Maharash-
tra are maligned. 1 charge the high-
ups in New Delhi that they have seen
Ba! Thackeray in New Delhi in the
Oberoi Hotel. Let the Government
say that this is not correct.

Having said all this T would ask
where is the problem in Maharashtra.
Even this moment the problem is
there. But the biggest of all the
problems for the last 14 years has
been that Maharashtriang have wait-
ed for the solution of this Belgaum
problem. I know their difficulties and
would request this highest forum of
the House to sit together. For 14
years our patience has been tested
and I do not think that any sane
political party or parties in Maha-
rashtra can any more sit silent over
this problem. Here Mr. Mulka Go-
vinda Reddy has mentioned the
Mahajan Committee Report. If I
quote from that Report I will take
twenty minutes more. That Report

is absolutely irrelvant. He Las

6 p.M.

not applied the same yard-stick

everywhere For Belgaum he
has applied one yardstick, and for
Nippani, another yardstick. Now
leave aside that. (Interruption) My
point is, some people may say: Once
the Commission has been appointed,
why don’t you accept it? Mr. Vice-
Chairman, I ask, in this country up
till now  which commission’s report
has been accepted in toto? Was the
Faz]l Ali Commission Report accepted
tn, toto? Was the Report of the
Government that is fomenting all this
toto? Mr. Vice-Chairman, if I want
to hit right out, I would say that it
is the indecision on the part of the
Government that is fomenting all this
trouble. If you had taken any deci-
sion whatsoever 10 years back, this
situation would not have arisen. Mr.
Vice-Chairman, as a responsible citi-
zen of this country, I would say that
whatever yardstick is applied, if the
same yardstick ig applied to all the
problems then we are prepared to
accept the report. Come on, let us

’
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do it like that. Iy the yardstick he
has applied in the report is applied
in toto to all the problems between
Maharashtra and Mysore, I am pre-
pared to accept it. . .

SHRI A. P. CHATTERJEE: Are you
supporting the Shiv Sena activities?

SHRI A. G. KULKARNI; I am not
supporting. Your thinking and brains
are perverted; you do not know that.
What I wanted to say was that leav-
ing the problem unsolved for 14 years
has done the greatest damage to the
relations between Maharashtra and
Mysore and ali the other neighbour-
ing States. I want to say that T have
nothing to plead for the Shiv Sena.
You perhaps do not know that on the
10th February when there was a
meeting with Mr. Chavan, some vio-
lence took place and I was blamed
because I helped that Shiv Sena man
to be caught and handed over to the
police. I was the man to do it. You
do not blame me for that? I am more
patriotic than you are, This Belgaum
problem should be solved once and
for =all, because the Maharashtrian
people are not going to take things
lying down. There is no purpose in
creating a dispute like this. I would

request the Government to take an
immediate decision. Then there will
be no Shiv Seng problem. We are

more than a match for the Shiv Sena.
About employment, etc., we will do
it in our own way. We do not want
anybody’s advice on that. Here we
want the help of you all in solving
this Belgaum problem. You must all
join us—Mr. Mulka Govinda Reddy,
Mr. Bhupesh Gupta and Mr. Rajna-
rain, you all should come together
and we should all come together and
solve this Belgaum problem. Then
there will be no Shiv Sena problem
at all. Thank you.

SHRI G. A. APPAN (Tamil Nadu):
Mr. Vice-Chairman, Sir, as a member
of the D.M.K. Party, the ruling party
in Madras State, I must say that we
have been the greatest sufferers on
account of these regional and linguis~
tic disturbances. Sir, it is very un-
happy for us to note that about 56
people have died and about 170 peo-
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ple have suffered grievous injuries. I
wou'd like to know from the hon.
Minister the number of persons from
every State who died, the number of
people from every State who were in-
jured, and the number of casualties
and the amount of loss or damage to
life and property from every State.
If a definite reply is given on this
matter, then you will know the
gravity of the trouble that we have
been put to all this time. Mr. Vice-
Chairman, Sir, you know that Madras
people are most peace-loving . ..

SHRI M. M. DHARIA: All the 60
persons who died were Maharash-
trians.

SHRI BHUPESH GUPTA: What of
that? It is all the worse.

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA): May I tell the
House that Mr. Appan is on his legs?

SHRI A, P. CHATTERJEE: That
we have seen.

SHRI G. A. APPAN: If a fair and
unbiassed statement of facts about
the loss of life and property and
other things is given, State-wise, you
will see that we have been the grea-
test sufferers. Yoy know, Mr. Vice-
Chairman, that Madras has been
known for itg peace-loving nature,
for its kindly nature, for our nature
of being without any bias or preju-
dice against any linguistic or regional
group. Our people have gone to
various parts of the country because
we were lacking adequate employ-
ment opportunities and we were given
employment in various places because
we have been doing very good work.
efficient work and selfless work, Now
this country has been propagating
universal peace, tranquillity, national
integration, international fraternity,
social understanding, and efforts to
eng anti-social activities, regional,
caste, communal, religious and inter-
State strifes, prejudice, bias, bitter-
ness, hatred, anti-democratic acts,
violence, and things like that. I would
request, Mr, Vice-Chairman, that a
committee consisting of Members of
beth Houses should go into the re-
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cent disturbances in the city of

Bombay. As I have said:

“and having considered the same,
this House deplores at the way
things have happened in Bombay
due to the activities of the  Shiv
Sena and propose that a committee
consisting of Members representing
both Houses of Parliament be
constituted to go to Bombay forth-
with to study. .. .”

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Why are you read-
ing your amendment?

SHRI G. A. APPAN: Anyhow, Sir,
I do not think I would have taken
more than 5 minutes . .

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA): It is no use. You
were not here when the amendments

were moved. Now it has not been
moved.
SHRI G. A, APPAN: “...... the

facts in detail and about the loss of
life and property and to recommend
suitable measures to prevent such
recurrences and to do necessary
things against all those responsible..”

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Mr. Appan, Yyour
amendment has not been moved. Do
not read it.

SHRI G. A. APPAN: Anyhow, Sir,
what I would suggest to the hon.
House is that these regional imbalan-
ces and industrial inequalities should
be removed. This Government should
come forward and start many indus-
tries in other parts also. People from
our parts who have suffered most in
Bombay should be given better treat-
ment, equal treatment  and better
justice.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Mr. A. D Mani. He
is the last signatory to the motion.

SHRI A. D, MANI: Mr. Vice-Chair-
man, some of the activities of the
Shiv Sena have disfigured the public
life of DBombay—the cosmopolitan
life of Bombay—and its activities
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have been condemned, I am glad to

say, by a'l sections of the House. This

poses a serious danger to the nation’s
. good,

Sir, many references have  been
made that the Shiv Sena organisation
is a fascist organisation. I may point
out here that the Shiv Sena, as far
as I know, has no written constitution.
Its membership is said to be about 3
lakhs and the members pay Re. 1 as
their annual subscription, That means
the revenue is about Rs. 3 lakhs per
year. It has got a bank balance of
Rs. 35,000. shri Bal Thackeray has
gone on asking the industrialists to
contribute to this organisation. More
than that, Sir, the character of this
organisation is reflected in the fact
that the entire power of the Shiv
Seng is concentrated on Bal Thac-
keray. As far as Bal Thackeray is
concerned, he has stated publicly
that 1 am a dictator’. Why should
we have so many rulers when today
we need a Hitler in India? In
another speech he declared that who-
ever gives employment to the Maha-
rashtrians is ours whether he be Tata
or Birla or anybody else.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Where from are
you reading?

SHRI A. D. MANI: 1t is from Link
magazine of 1968 issue. ‘Marmick’ is
a journmal which has set up a high
level of vulgarity in this country.
Unfortunately, this jourmal has not
come under the scrutiny of the Press
Council. There are unthinkable re-
ferences to the Prime Minister of
India in that journal. 1 do not want
to mention what those references are.
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Speaking about some men, Shri J.
P. Narayan and Shri Achuth Patwar-
dhan have been referred to as women
durirg the difficult days. This is the
kind of writing. This is what they
wrote about Shri Achuth Patwardhan.

My hon. friend Shri Kulkarni re-
ferred to the Belgaum problem and
wanted a speedier solution to the
border question. I would like to
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point out that there is no point con-
fusing the Shiv Senm agitation with
the deep sense of frustration and
resentment which is now being felt
in Mahaiashtra as well as in Alysore
about the non-settlement of  their
border questions. The Shiv Sena
agitation started much earlier than
the border question. Shri Thackeray,
in his journal, publishes regularly the
number of concerns which are em-
ploying non-Maharastrians. The
number of non-Maharashtrians em-
ployed are all being published in this
journal. What it seeks to do is te
create linguistic hatred against the
South Indian community particularly
in Bombay. I happen to be an ex-
South Indian having left Madras 35
years ago and made my home in the
hospitable city of my hon. friend
Shri Shukla, in Madhya Pradesh. I
really do not have any links that
way with the State in which I was
born and had my education. 1 have
enjoyed the hospitality and generosity
of the people of Madhya Pradesh
and 1 had very few links with the
State of Madras—Tamil Nadu, as my
hon. friend Shri Appan might say.
What happened is that in Bombay it
has been estimated that the number
of Tamilians and Keralites is about
3 lakhs while in Madras the fact
is not well known that there are as
many as 7 lakh  Marathi-speaking
people residing in the Tamil Nadu.
When 1 was a student in a College,-
the mernbers of the fami'y of Dr.
Selvankar—Dr, Selvankar is our
envoy in Hanoi—came to Tami] Nadu
and they are speaking Tamil far more
fluently thanp the Marathi language.
The people of Madras have always re-
garded the Marathi-speaking people
of Madras as contributing to the eto-
nomic and cultural life of the State
and there has been no discrimination
whatever on that ground.

Sir, I feel that at the moment there
are already many other Senas like the
Lachit Sena, Sardar Sena and so on.
There was also a Sena in  Bengal.
There they put up some candidates
for the elections. In Bihar also there
as a Magadh Sena. So, there ane
many genaa.
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SHRI BHUPESH GUPTA: Thereis
also Chavan Sena.
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SHRI A. D. MANI: I am glag that
my hon. friend .made a reference to
Shri Yeshwantrao B. Chavan. When
the new State of Bombay was reor-
ganised in 1956 on 1st November, I
haq the privilege of a long talk with
Mr. Chavan. One subject was about
the future of Vidarba in the State
of Maharashtrg and the other -was
about the cosmopolitan character of
the city of Bombay. He zave an
assurance to us at that time which
he fully honoured during the period
he was the Chief Minister of that
State that Bombay would remain a
cosmopolitan city., I am not sure how
far that statement is being honoured
by his successors. I alse stay in Nag-
pur and there ig a good deal of sus-
picion that there is some under cur-
rent of sympathy for having encour-
aged the Shiv Sena activities on the
part of the subordinate police officials
in the State of Maharashtra. Other-
wise these riots would net have
spread in the manner they have done.

Law and order and this organisa-
tion come within the jurisdiction of
the State Government of Maharash-
tra, I would not suggest that we
should straightway declare the Shiv
Sena organisation as unlawful. But
m warning should go from the floor of
this House that all these Senas and
al] these regional grouns including the
Lachit Senas, if they persist in their
activities, there will be no option for
us except to declare them ag inlaw-
ful organisations.

Unfortunately, the Shiv Sena has
attained a position of respect~
ability on account of the mistaken
support given by the P.SP. in the
Bombay Civic Election. My hon.
frienq Shri Mulka Govinda Reddy
spoke with some regret of what had
happened. We should not allow these
organi~ations to go in for the civic
elections because from the civic elec-
tions they wijll go to provincial elec-
tions. What I am afraid of is that if
we do not curb the Shiv Sena activi-
ties, they will emerge as a challenger
to the Congress itself in the next
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General Elections in 1972. 1 tabled

an amendment which I would like to
commend to the acceptance of this
House. We should make it clear to
the Shiv Sena organization that if it
persists in jts present disruptive
activities, the organisation would be
banned under law.

AN HON. MEMBER: That has been
made clear.

SHRI A. D. MANI: Tha! iy my
amendment. (interruptions).

AN HON. MEMBER: May I also
read out what the Chief Minister has
said?

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): You need not
read.

SHRI A. D. MANI: Your Chief
Minister hag not spoken as vigorously
as Shri Chavan has done.

AN HON. MEMBER: Please ailow
him to quote that.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): If you turn
comes, you may do that.

SHRI A. D. MANI: I am very glad
that after Mr. Chavan spoke last time
in our House, that is about four weeks
ago he went down to Bombay and
addressed a meeting in Dadar und
Matunga and condemned the Shiv
Sena outright whereas I have not
seen such an outright condemnation
from the lips of the Ministers of the
Maharashtra State.

1 feel that since we have expressed
our views very strongly.
(Interruptions).

THE VICE-CHAIRMAN
M. P. BHARGAVA): No
tions, please.

SHRI A. P. CHATTERJEE: If you
do not allow interruptions, the beauty
of the debate is gone.

(SHR1
interrup-

THE VICE-CHAIRMAN (SHRI
M., P. BHARGAVA): 1t is now time
to wind up.
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SHRI A, D. MANI: Since we have
expressed our views very strongly
ang this issue ha3 made some impres-
sion on the people, gt least the Mjnis-
ter of State should tell ug that if it
comes to that, he is prepared to de-
clare the Shiv Sena organisation as
unlawful and is also prepared {o im-
pose a ban on similar organtsations;
there will be no lawyer friends on
this side and even Shri Bhupesh
Gupta will not stand up and say that
civil rights are being infringed if you
ban an organisation of this character.

SHRI JOACHIM ALVA (Nomina~
ted): Stood up.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): It cannot go
on. e

SHRI JOACHIM ALVA: Sir, 1

have represented Karwar-Belgoum
and Shimoga district for over sixteen
years and I was born in Udipi, where
hotel owners have been oppressed
during Shiv Sena riots.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): I am afraid
I cannot accommodate.

SHRI JOACHIM ALVA: Sir, I

come from the border areas ¢n acco-
unt of which the recent riots occurr-
ed in Bombay and therefore I shculd
be allowed a chance.

THE VICE-CHAIRMAN (SHRI
M. P. BMARGAVA): Mr. Alva, will
you please take your seat? I know
all that.

THE VICE-CHAIRMAN (SHRI
M, P. BHARGAVA): A certain pro-
cedure has to be followed in this
House.

SHRI JOACHIM ALVA: I come

from that area where riots have taken
nlace.

THE VICE-CHAIRMAN ‘SHRI
M. P. BHARGAVA): You vould
have given your name much earlier.
You could have signed the Motion.

SHRI JOACHIM ALVA: You can
just give me five minutes. I lived in
Bombay for 40 years. I come from
Udipi . , .

Short Notice Question [ RAJYA SABHA |
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THE VICE-CHAIRMAN (SHRI

M. P. BHARGAVA): Well, then I am
afraid I will have to call everybody
whose name is before me. I cannot
be partia] to some Members.

SHRI JOACHIM ALVA: No, Sir,

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Let the House

decjde this. Ten names are bhefore
me.

SHRI JOACHIM ALVA: I am in a
special category.

THE VICE-CHAIRMAN (SHRI

M. P. BHARGAVA): I am putting it
to the House. Why are you agitated?
SHRIMATI YASHODA REDDY
(Andhra Pradesh): You have already
called the Minister, Mr. Shukla.

SHRI JOACHIM ALVA: I am in
a special category, Sir.
THE VICE-CHAIRMAN (SHRI

M. P. BHARGAVA): I wil] leave it
to the House. If the House is willing
to sit I am prepared to call every-
body.

SEVERAL HON. MEMBERS: No,
no.
SHRI JOACHIM ALVA: I am in a

special category.
area.

SHRI AKBAR ALI KHAN: I think
Mr. Alva may be allowed two mjnutes
and then the Minister may Le called.

SHRI MULKA GOVINDA REDDY:
I think he may be given » chance
(Interruptions).

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): If every Mem-
ber begins to sav somethihg or other
when the Chair is on its legs it is
not possible to conduct the proceed-
ings. I am trying to take the House
into confidence. I am not decijding
anything on my own. If the House is

I come from that

prepared to sit and hear all the
honourable Members . . .
SEVERAL HON. MEMBERS: No,
no. (Interruptions).
THE VICE-CHAIRMAN (SHRI

M. P. BHARGAVA): I am coming e
that. Will you not allow me to put
the proposition? If the House wants
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any particular Member to be allowed,
I am prepared for that also. Is it the
wish of the House that I call Mr. Alva
and then I call the Minister?

SEVERAL HON. MEMBERS: No,
no.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): All right. Now,
the Minister,

SHRI S. K.
(Maharashtra): Mr.
Sir,

THE VICE-CHAIRMAN
M. P, BHARGAVA):
payen, nothing further.

SHRI JOACHIM ALVA:
very bad affair. I am a Member from
Belgaum and Karwar. You have
used your discretion very badly.

VISHAMPAYEN-
Vice-Chairman,

(SHRI
Mr, Vaisham-

It is a

SHRI BHUPESH GUPTA: What is
this Mr, Vice-Chairman? It is quite
right.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
Mr. Vice-Chairman, Sir, it is very
gratifying that the activities of the
Shiv Sena and the tendencies behind
those activities have been condemned
by all sections of this House, The
origin of this problem ig very well
known and various views have been
vropounded as to whether the activi-
ties of the Shiv Sena and the effects
of those activities have been properly
met by the local Government or not.
Sir, it is absolutely beyond doubt that
the Maharashtra Government right
{from the very beginning has been try-
to do its best to curb the activities of
the Shiv Sena. It is very unfortunate
that the tendencies that the Shiv
Sena has been trying to promote have
been taken advantage of by various
political parties for making political
capital out of it. Actually this parti-
cular matter has given them the grea-
test boost, If the political parties had
not tried to make political capital out
of what the Shiv Sena was trying to
do or out of the tendencies that the
Shiv Sena wag f{rying to promote,

disturbances in Bornibay

then, this matter would not have
become so serious. We know, Sir, in
various parts of the country such feel-
ings of regionalism, parochia-
lism, have raised their ugly
head. It is not only in Maharashtra,
Maharashtra is no exception to such
feelings. We have seen such feelings
in Assam, in Bihar, in Andhra Pradesh
and various other parts of the country,
In some way or the other such feelings
have been coming up. And here in
this particular case thig particular
problem became compounded because
of political exploitation, a very very
insidious political exploitation, of those
tendencies, Even in this debate, Sir,
we have seen attempts that are made
to malign one political party or the
other, to malign ohe political leader
or another. This itself indicates the
basis of the very illness which has
given this monstrous shape to this
problem, It is beyond doubt that the
PCC of Maharashtra right from the
very beginning has been trying to
fight out this menace and it has suc-
cessfully done so. I am not speaking
here on behalf of the Pradeh Congress
Committee, but the facts on record
show that they not only fought this
menace in Bombay, but in the civie
eiections in parts of western Mahara-
shtra successfully put down the ten-
dencies which are represented by the
Shiv Sena. It is absolutely baseless to
say that the Pradesh Congress Com-
mittee has been trying to be sympa-
thetic or that it has been trying to
exploit this kind of 4 thing, This is
contrary to the fact that I have in my
possession here.

Certain allegations have been made
against the Chief Minister of Maha-
rashtra, Here again not only on the
political front, but also on the admi-
nistrative front, all the efforts have
been 'made by the leadership to curk
the activities of the Shiv Sena and it
is not only uncharitable, but it is
absolutely wrong and it is contrary
to the facts to say that he ever tried
to promote or take advantage of the
activities of the Shiv Sena,
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SHRI VIDYA CHARAN SHUKLA:
He no doubt went to one of their func.
tions. But if you go through the
speech that he made there, it will be
quite apparent that he went there and
told them some plain truths. He told
them that what they were doing was
wrong and that they were not doing
that in the interests of Maharashtra,
that it was not in the interests of the
country, that it would only be damag-
ing the cause they had at their heart
if they behaved like that and if they
worked in that manner.

Some allegations, absaclutely false
allegations have been made against
the Home Minister, It is absolutely
wrong to say that he ever went to
their functions or contributed any arti-
cle to any of their magazines, Mr.
Bhupesh Gupta’s facts regarding that
are absolutely incorrect and there was
nothing of that sort. The Home Min-
ister was aetually the first national
leader to condemn the activities of the
Shiv Sena way back in 1966 when he
was the Defence Minister of the coun-
try, when he was not dealing with this
problem at all. In one of his speeches
in Bombay he attacked the tendencies
and the activities of this Shiv Sena
group. Therefore, it is all the same
unjust to make any allegations against
him when he wag the first, the very
first, among the national leaders, to
take up cudgels against this kind of
activities and this kind of tendencies,
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and to stand up against it in the
stronghold of this particular Shiv
Sena.

Sir. again, when this recent trouble
started in Bombay, the boundary dis-
putes were made use of for fomenting
the trouble, It was not a trouble bet-
ween the Maharashtrians and the
South Indians, It is wrong to say
that it was a trouble between them.
Actually whatever the origin of the
trouble, immediately when the trou-
ble started, it went into the hands of
the unlawful elements, the goondas
and such other elements who were in-
tersted only in disrupting the social
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life of the city of Bombay. I would

give you certain figures which will

show that in this disturbance that

ook place there, the miscreants did
not distinguish between person and
peison. They were only out for loot,

arson ang for creating trouble. Qut
of 2,371 South Indian
SHRI AKBAR ALI KHAN: Did

they not arrest them beforehand?

SHRI VIDYA CHARAN SHUKLA:
I am coming to that afterwards,

Out of 2,371 South Indian Thotels
only 56 were attacked. Out of 2,371
only 56 were touched during thesc dis-
turbances, And out of those hotels
that were damaged 10 hotels belonged
to the Marathi-speaking people. About
201 shops were attacked out of which

54 shops belonged to the Marathi-
speaking  people. Out of 201
shops that were attacked only 18

belonged to the South Indians in
Bembay., This shows that they made
no discrimination while attacking.
Fiftyfour shops and ten hotels belong-
ing to the Marathi-speaking people
were attacked, destroyed and ransac-
ked. Out of 201 shops only 18 belong-
ed to the South Indians, This figure
shows that when they were trying to
destroy or loot public property or
pioperty belonging to various indivi~

duals, they were not going by  this
linguistic group or that. Whatever
came in their way, whatever was

possible for them to loot and destroy,
they did it. So, to give it the shape
of a quarrel between the Maharash-
trians and the non-Maharashtrians or
the South _ Indians, is completely
wrong, and contrary to facts. Here
the situation worsened because of the
anti-social elements who took advan-
tage of the agitated feelings of the
people. Now, the question is asked:
What was the Government of Maha~
rashtra doing? I say it took the neces-
sary action It was very strict about it.
But probably its anticipation  went
wrong. They did not correctly anti-
cipate the intensity of the feelings.

. They did not correctly anticipate the

difficulties that were going to follow.
This is the most that can be said about
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the conduct of the Maharashtra Gov-
ernment,

SHRI AKBAR ALI KHAN Wrong
assessment

SHRI VIDYA CHARAN SHUKLA:
Maybe wrong assessment but 1t will
be completly wrong to say the there
was any motive behind 1t or that they
were deliberately trying to foment
things like these It 1s absolutely con-
trary to commonsense to believe that
any Government, whether it velongs
to the Congress or any other party,
SVD or the UF, would deliberately
iry to foment this kind of thing We
do not believe 1n 1t until therte are
positive proofs to do that and here in
Bombay, we have the proof to show
that they were trying to prevent it,
they had anticipated something, they
had taken some precautionary mea-
sures but those precautionary measur-
es were not enough I would have
been probably better if they had
taken more precautionary measures
and that would have probably curbed
the menace in the earlier stages This
is the most that can be said but I must
pay my tribute tothe Maharashtra
Government for the strong and very
very firm way in which they tiled to
tackle this problem and I am gland
that they have so strongly put down
this problem and this struggle and I
hope 1n the future these troublesome
elements will not have the courage to
again rampage the city of Bombay
and create this kind of trouble,

SHRI JOACHIM ALVA: In both
the broadcasts of the Chief Minister
unfortunately he did not rise to the
occasion by naming the Shiv Sena and
condemning 1t and Bal Thackeray
was raised to the status of Mahatma
Gandhi, this pibmy was raised to the
status of Mahatma Gandhi by permit-
ting Nath Pai to go there.

SHRI VIDYA CHARAN SHUKLA
T would request him not to go by these
things, whether something was named
or not, It does not matter ‘What
matters is the action. The strong ac-
tion that was required to curb these
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Chref Minister 15 on  record and on
various other occasions he has taken
the strongest possible action

SHRI A P CHATTERJEE
world

One

SHRI VIDYA CHARAN SHUKLA-
1 am not yielding The Government of
Maharashtra and the Chief Minister of
Maharashtra took the strongest possi-
ble action and he has used the stron-
gest possible language that 1s possible
tor a Chief Minister to condemn these
activities  So 1t does not matter what
he spoke mn one broadcast or what he
did not I do not think 1t really mat-
ters at all

Some Members have mentioned the
problem of border disputes between
Maharashtra and Mysore and they
have said that this is the cause of the
trouble I do not like this indirect
justification of what was done by the
Shiv Sena in Bombay It 1s not a
question of border dispute, There
may be order disputes here and there
an@ thig border dispute unfortunately
has been Iingering on for a long time

AN HON MEMBER
gedy

It 15 a tra-

SHRI VIDYA CHARAN SHUKLA.
That 1s a tragedy but people must
understand the complexities of the
border problem This 15 not a simple
border problem This 1s mamnly a
human problem and this human pro-
blem has been made very complex by
very very unethical political expleita-
tion by various political parties. This
prublem has become so complex that
to-day no gpeedy solufion 1s possible,
We have been trying to evolve a
nat.onal concensus We are not a
party either o this solution or that
solution What we what 1s a national
solution to this problem There is
only one way to solve this problem
Only a national concensus can bring
about a national solution and until
that is brought about, acceptance of
this Commzission’s report or that Com-
mission’s report is not going to solve
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the problem. If our view is to solve
this problem and settle this problem
for ever, then we have to see that the
nation’s concensus is behind a solution.
A mere speedy decision is not going
to solve this, So I would request
Members to be careful while they ex-
press their views on this explosive
problem and not to force the hands
©of the Government to come to a
speedy, hasty solution which will
create further trouble in this troubled
area.

SHRI A. P. CHATTERJEE:
the Shiv Sena.

SHRI VIDYA CHARAN SHUKLA:
I would say that the demand coming
from the Member opposite is rather
funny. Let me explain this matter.
When we came forward with a propo-
sition to arm the Government of India
with the power to ban such organisa-
‘Hons, the very Members sitting oppo-
site protested most loudly against it.
The Government of India when it
promulgated the Unlawful Activities
Ordinance, had taken this power to
ban organisations of this kind.

SHRI BHUPESH GUPTA: What
did you do with the P.D, Act in regard
‘to Bal Thackeray?

SHRI VIDYA CHARAN SHUKLA:
I am not yielding. Mr. Gupta is oft
the mark. Under the P.D. Act you
cannot ban any organisation.

SHRI BHUPESH GUPTA: This is
how you use the law,

SHRI VIDYA CHARAN SHUKLA:
No. I am only saying that when we
wanted to have power to ban such
organisations which were doing anti-
national work and indulging in vio-
lence, which wanted to overthrow the
‘Government. . .
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SHRI BHUPESH GUPTA: You are

using against politioal parties
(Interruptions)

SHRI VIDYA CHARAN SHUKLA:
Tt is not a question of politica] party.
Any organisation that wants to over-
throw an orderly Government, a
legally censtituted @&evernment by
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violent methods or which preached
violent methods could be curbed by
a ban under the powers that the Gov-
ernment wanted to take but these
very people opposed it. There is no
question of political parties but any
organisation like the Lachit Sena or
the Shiv Sena or any other Sena can
be banned under that power that we
wanted to take but these very Mem-
bers said that such powers should not
be taken by the Government and we
have discussed this matter and ulti-
mately the Unlawful Activities Bill
was shrunk to a size where the Gov-
ernment was given the power by this
House to ban only such organisations
which worked for secession from the
country. Only in regard to secession
activities it became the ‘anti-seces-
sion Bill'. The rest of the powers
that the Government wanted to take
were not given to the Government
by this hon. House because of the
opposition of the Members who are
to-day speaking and wanting the
Government to ban this. They must
realise that the Government have no
power to ban any organisation in this
country. To-day no organisation in
the country can be banned by the
Government and therefore it is futile
to make a demang that the Govern-
ment should ban this organisation or
that organisation. Whatever the
organisation, it cannot be banned. If
you want to take my personal advice
about it, I would say that such orga-
nisations and such tendencies cannot
be fought by banning them like this.
We have to meet them at all levels,
We have to meet them at the political
level. We have to meet them at the
social level. We have to meet such
tendencies at the economic level and
fight them and only by such fighting
at all levels in the political, economic
and social fronts that you can destroy
this kind of tendency which promoted
Senas like the Shiv Sena. By just
banning them we do not solve the
problem, We do not want to ban the
Communist Party, she Marxist Party
and there is no question of banning
the parties because we have not the
power We want to fight all these
unhealthy tendencies in our public
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and political life on the political front
Here also I would say that all these
people from gall sections of the House
who have been so agitated and who
have been so umited in condemning
the activities of the Shiv Sena should
combine with us They should join
with the Government to fight these
tendencies Only then we shall be
able to curb these tendencies and
bring the country to economic prog-
ress

THE VICE-CHAIRMAN (SHRI M
P BHARGAVA) Mr Bhupesh
Gupta, I am sure you will be as brief
as possible
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SHRI BHUPESH GUPTA 1 ex-
pecied the Members from the various
parties speaking on the subject to
speak in a wise manner and with
greater and wider perspective but
unfortunately somehow or the other
they alied to supporting the M™aha-
rashtra Government 1n the first
instance and then Mr Chavan Well
I do not think they have done justice
to the subjert Yet when the Shiv
Sena trouble started, from many
Congressmen 1n different parts of the
country, resentments were expressed
from those quarters 1 was very sorry
at the manner in which our friends
from Maharashtra Congress spoke I
am sorry because some of them I sin-
cerely believe, are not pro-Shiv Sena,
but there are others who are pro-
Shiv Sena and they would like Shiv
Sena to remain as g weapon in their
hand, sometimes to beat the TUnion
Government with, and always to
attack the working class and the Left

movement When I referred to Mr
Chavan’s speech at the Progressive
Group, my friend Mr Kulkarnt

immediately got up and invited our
attention to a report which had
appeared 1n some paper Well, in
fact that report is circulated here in
a brochure by the “Maharashtra
Pradesh Congress Committee, Ifs
Leaders and Shiv Sena” That docu-
ment circrulated here is a big one and
1t has been released by Mr Shivajirao
Patil, General Secretary Maharashtra
Pradesh Congress Committee Even
according to that document Mr
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Chavan’s speech 1s  objectionable

What did he say” I shall just read
out Ig this how you are going to
speak about an organisation like the
Shiv Sena? “Mr Chavan said the
people associated with the Shiv Sena
were also patriotic He did not want
to deny that That was because the
tradition of Maharashtra was patrio-
tic It was the tradition bult up by
great men like Lokmanya Tilak
Gopal Krishna Gokhale and Mahadev
Govind Ranade” Agamn I quote.
“Replying to a question whether there
was anything in the aimg and objects
of the Shiv Sena which were un-
patriotic, Mr Chavan said that he did
not know what the Shiv Sena’s con-
stitution contained” Please let me
develop here what 1s given 1n the
document circulated 1in this House on
behalf of the General Secretary of the
Maharashtra Pradesh Congress Com-
mittee I take 1t that they believe in
this Mr Chavan’s speech, otherwise
they would not have circulated 1t
Now when Mr Chavan was asked,
“Do you believe 1n the patriotic bona
fides of the Shiv Sena”” Mr Chavan
says that “he did not know what the
Shiv Sena’s constitution contained”
Is Mr Chavan a fool that he would
try to find out the activities and
character of the Shiv Sena by looking
into 1ts constitution when Bombay
had been set on fire only a few days
ago?

SHRI M M DHARIA Mr Vice-
Chairman, my friend, unfortanately,
he 1s referring to a speech that was
made by Mr Chavan 1n the year
1966 At that time Shiv Sena was
having 1its activities only so far as
the unemployment problem was con-
cerned And he 1s not referrmng to
what Mr Chavan has said later about
the Shiv Sena 1in the year 1987 and
1n subsequent years

SHRI BHUPESH GUPTA 1 am
quoting from the document which
you have given me Here the Shiv
Sena

SHRI SRIMAN PRAFULLA GO-
SWAMI (Assam) On a point of
clarification Mr Bhupesh Gupta 1s
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distorting one speech made in a par- |
ticular set of circumstances because
he does not refer to the subsequent
speecheg made in relation to the same
Shiv Sena in very strong terms
because the subsequent activities of
the Shiv Sena merited the use cof
such strong terms. Why does Mr.
Bhupesh Gupta not refer to a subse-
quent statement where the Home
Minister says that Shiv Sena is a
fascist movement? He has to take
such statements together in the pro-
per sequence, and not take one state-
ment In ‘isolation, a statement made |
a year ago—in 1966—and distort it
without connecting it up with a sub-
sequent statement made a year
later—in 1967.

SHRI BHUPESH GUPTA: I
not wish to be disturbed.

SHRI SRIMAN PRAFULLA GO-
SWAMI: T can also distort many
statements of the Communist Party
taking each in isolation. How can
we tolerate his insinuation to us or to
the Congress,
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do

SHRI

BHUPESH GUPTA: Mr.
Vice-Chairman, you please control
him. I must have my time This
sort of interruption I do not like.

What prevented Mr. Chavan . .

SHRI SRIMAN PRAFULLA GO-

SWAMI: Would you please go
through Mr. Chavan’s subsequent

SHRI BHUPESH GUPTA: [ will
go through.

SHRI SRIMAN PRAFULLA GO-
SWAMI: If you have not gone
through them may I read them out
for you? Mr. Chavan has called the (
Shiv Sena a pernicious fascist move-

|
1
|
]
|
1
statements? \

ment, (Interruptions.) Congress has
no support for Shiv Sena.
THE VICE-CHAIRMAN (SHRI

Members at the same time.

SHRI BHUPESH GUPTA: Mr.
Vice-Chairman, will you kindly ask
him not to interrupt me any more?

|
|
|
™. P. BHARGAVA): Not three hen, }
\

[ RAJYA SABHA ]

. ment, of that
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My time is being eaten up by such
tir.erruptions.

SHRI A. G. KULKARNI: Mr. Vice-
Chairman, just one clarification, 1
only want to tell Mr. Bhupesh Gupta
that he hag half-read that protion.
He left it at the following sentence:
“It was the tradition buily up by
great men like Lokmanya Tilak,
Gopal Krishna Gokhale and Mahadev
Govind Ranade.” But the follcwing
sentences immediately follow  this
sentence: “Now the people asscciat~
ed with the Shiv Sena had come
under bad influence. Instead of con-
demning them, one must go among
themy and talk to them, try to find
out from them what their problems
were and wean them away from bad

influence.” This is what the Home
Minister had also said in the same
statement read out in Part by Mr.

Bhupesh Gupta. You please accept
this also, Mr. Bhupesh Gupta; other-
wise it will be distorting that state-
ment,

SHRI BHUPESH GUPTA: Al
right; you may now sit down and
allow me to proceed. (Interruptions)
First of all it is no use thumping rhe
tables. (Interruptions) 1 cannot
read the whole thing; give me time

then. (Interruptions) I am not al-
lowed to proceed even.
THE VICE-CEAIRPMAN SHRI

M, P. BHARGAVA): If your tumrm
all the hon. Members tv allow Mr.
Bhupesh Gupta to finish his reply.
His time is limited; fifteen minutes

at the most. You continue, Mr.
Bhupesh Gupta.
SHRI BHUPESH GUPTA: Mr.

Vice-Chairman, I take serious excep-
tion to the manner in which I am
being interrupted the momeng I
referreq to Mr, Chavan after I read
out a passage from this brochure.
There are many things said here but
this is also said. Well, I have read
it out from there; it ig in paragraph
3 on page 2 of that particular state-
document. Well, in
that portion of the document Mr.
Chavan did not call the Shiv Sena
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an unpatriotic orgamsation, on the
contrary, when asked that question
he said that he did not know what
the Shiv Sena’s constitution contain-
ed, and 1t 1s there-—among other
things may be You can give what-
ever explanation you like, you have

given your explanation I would
ask Mr Vice-Chairman 1s 1t pro-
per

SHRI A G KULKARNI For

that matter, are the communists un-
patriotic? I do not cal} you unpatrio-
tic  With all the wviolent activities
indulged i by the Left communists,
by the extremist elements among the
Left communists, you do not consider
them unpatriotic They may be
patriotic in theirr own way accord-
ing to their line of thinking

SHRI BHUPESH GUPTA All 1ight
Let me pro~eed You have said what

you felt saying I am very glad
(Interruptions)

THE VICE-CHAIRMAN (SHRI
M P BHARGAVA)  Order, please
SHRI BHUPESH GUPTA An

organisat on which let loose one com-
munity against another, an organisa-
tion which burns shops, commits
arson an organisation which does all
kimm's eof things an organisation which
expioitg the discontent of the people
in order to see that one community
kills another community or chucks
out one community to the exclusion
of other communities, such an vrgam-
sation according to the definition of
Maharashtra Congress leaders, 1s a
patr otic organisation 1t cannot be
callel an wunpatriotic organisatron
Yet Mr Vice-Chairman, when
Marxist communities and others wers
put 1n jail Mr Gulzarilal Nanda of
the Congress Government made a
statement calling them unpatriotic,
and the chorus voice of the Congress
Party had immediately got up 1mn
support of that infamous statement
by Mr Gulzarilal Nanda—I want to
make that very clear Then again
I will point out, well, I am very glad
Mr Alva referred to that lady, and I
hope the lady will understand how I
interrupt sometimes Anyhow that 1s
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besides the point Now she wall
understand  (Interruptions)
Now Mr Vice-Chairman, the
Maharashtra Chief Minister spoke

over the radio, and never he men-
tioned anything about Shiv Sena.
When he came to Delh; the pressmen
asked him, and he exonerated really
the Shiv Sena by saying, “The Bom-
bay riots were caused by goondas who
had no connection with politics”
What a facile statement Are they
mere goondas?” Well, 1s Mr Bal
Thackeray a goond«? You sent your
Inspector-General Police to
negotiate with him  (Interruptiors®
Is he just a goonda in your eyes? In
my eyes he 1s a hoolingan—let me
put it that way But that 1s not the
point  While you are dealing with
Mr Bal Thackeray, he 1is a goonda
according to Mr Naik Then why was
the Inspector-General of Police sent
to negotiate with him?

SHRI A G KULKARNI The
Deputy Chief Mimster felt 1t his duty
to bring calm after the storm So he
wag sent He was acting :n a very
mature way There 1s 3 way to wield
power, you do not know, you had
never ruled and you do not know
what power 1s and how 1t should be
exercised

SHRI BHUPESH GUPTA Agamn
and again Mr Kulkarni you are dis-
turbing me too much, and I must say
1f you disturb me too much, be ready
for such disturbance on my part When
you spoke I did not do anything
When Mr Dharia spoke I was not
even prosent in the House and so
there was no question of my disturb-
ne b Rot now you can be out and
1 shall reciprocate 1t Why are you
disturbing me again and ngamn Now
let me come to my theme Here *he
position 15 sim ple  The Maha™s'
Geovernment 1s responsible I want to
point out to the House very clearly
and reiterate on the basis of infor-
mation with me that the plot was a
joint plot by the Maharashtra Gov-
ernment and the leader of the Shiv
Sena 1n order to create certain con-
ditiong so that the Union Government

of
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would be forced to accept their posi-
tion on the question of the border
dispute but things went out of their
hands, I agree.

Then in thig debate, Mr. Vice-
Chairman, I do not Dbother about
Mr. Abid Ali indulging in tirades
against Communism. Here yoy see
my friends of the Maharashtra are
more angry with the leftists; they
are more angry with the Communists;
they are more angry with the work-
ing class movement but they are not
angry with the Shiv Sena. In which
part of India, Mr. Vice-Chairman, do
we not have unemployment? In
which part of India do we not have
the housing problem? In which
part of India do we not aave the
problem of the backward people or
the economically backward people?
But in most parts of India fortunate-
ly today we do not have an organisa-
tion like the Shiv Sena functioning
in that manner, indulging in orgies
of violence, like what they have
done recently in Bombay. You see
we should analyse why this Shiv
Sena has arisen. Ip it is a question
of unemplovment and the housing
problem only then a similar organi-
sation in some form or another would
have come into existence, for
example, in Calcutta., (Time bell
rings) No. no. (Interruptions) You
may not like it. I am not speaking
to you. Hon. Members can go. I am
speaking to Parliament.

THE VICE-CHAIRMAN (SHRI
M., P. BHARGAVA): Will you face
the Chair? I will give you two
minutes.

SHRI BHUPESH GUPTA: I would
tell the Congress Members they are
welcome to leave the House.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Please wind up
in two minutes,

(Interruptions)

SHRI BHUPESH GUPTA: You see
how they are intolerant. The Maha-
rashtra Congresg is responsible for
building up the Shiy Sena; the Maha-
rashtry Congress is bloody criminal

[ RAJYA SABHA ]
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in this matter. I want to say here
that Mr. Naik and Mr. Chavan are
the godfa_lthers of the Shiv Sena.
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SOME HON. MEMBERS: No, no.

SHRI BHUPESH GUPTA: Mr.
Vice-Chairman, I have got here a
copy of a letter from one who claims
to be from the Congress but he has
not signed his name. Anyway, by
the style Mr. Dharia can enlighten
me on the subject. He sayg here:
‘To cite one more proof may [ also
inform you on solemn oath that Mr.
D. S. Desai the Revenue Minister 1s
actively  participating in the activi-
ties of Shiv Sena. He attends vasivus
meetings of the Shiv Sena workers at
Nasik and Deolali at the residence of
Mr. V. P. Pradhan and Mr. ® M.
Deshmukh, Congress M.L.A.

SHRI M. M. DHARIA: Sir, again
one more wrong statement is made
by Mr. Bhupesh Gupta, In the very
papers Mr, S. M. Joshi has also
denied . . .

SHRI BHUPESH GUPTA: This is
a letter which is written by a Cong-
ressman.

SHRI BRAHMANANDA PANiA:
On a point 'of order. The other day
when there was a discussion on the
Birlg affair the Finance Miaister
when he was replying wag practical-
ly attacked from all gides, from rhis
side mostly. Then there was not even
a murmur from those benches. But
now that Mr. Chavan is involved they
are making so much ‘noise, Am I to
understand that this is part of the
inner party struggle inside the Con-
gress?

THE VICE-CHAIRMAN
M. P. BHARGAVA):
point of order. Will you take your
seat? 1 see no point of order Mr.
Bhupesh Gupta, may I request you to
wind up quickly?

SHRI BHUPESH GUPTA: That is
what I am trying to do but you see
what is happening.

THE VICE-CHAIRMAN
M. P. BHARGAVA):

(SHRI
This is no! a

(SHRI
According to



'

Motion re Shiv Senq

and situation arising
rules you can have 15 minutes a; the
most, You started at 640. t'er in-
terruptions I will give you two more
minutes and you must finish

SHR] BHUPESH GUPTA. Nu, ihis
is not the way. You should have
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stopped them. Why did you not
exercise your power and stop them
when they interrupted? It is very

wrong,
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SHRI BHUPESH GUPTA: Ta- de-

bate has to go won. The amendment’s
will have to be moved.

THE VICE-CHAIRMAN
M. P, BHARGAVA): But you
have only fifteen minutes.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, we have forestalled your
suddenly adjourning the House. The
amendments have to be put to the
vote before you can adjourn.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Of course the
amendments have to be voted upon.

SHR] BHUPESH GUPTA: I am very
sorry at the manner in which this is
being deone. The country should krow
the complicity of the Maharashtra
Conregg wity the Shiv Sena and com-
pany. I know what they are doing
there, The Shiv Sena is also backed
by the CIA, it is well known. It has
beepn stated on the floor of the Maha-
rashtra Assembly that an American
Consulate man met Mr. Ba] Thackeray
about the time when the disturbances
started, It has also been alleged that
an Indian employee in the American
Consulate there maintains regular
contact with Mr. Bal Thackeray. It
goes without saying that an organisa-
tion like Shiv Sena would not rise
so quickly without very heavy finan-
cial assistance which of course comes
from the monopolist class and also
from the CIA organisatiyn in Bombay.

(SHRI
can
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The CIA ig interestted in undermining
our entire political structure and they
are no respecter of parties, Only some
reac.onary parties they like and the
Congress today is more ang more invi-
ting the uffection of the CIA authori-
ties in this connection, (Interruptions)
I know that Maharashtrians cap
shout; go and shout against the Shiv’
Sena. We are also Bangalis. (Inter-

_ruptions.) The Bengali fib:e is as good

as the Maharashtra fibre.

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA): Mr. Bhupesh Gupta
you must conclude now.

SHRI BHUPESH GUPTA: You are
not stopping them. Why are vou ask-
ing me all the time?

THE VICE-CHAIRMAN (SHiRI M
P. BHARGAVA): Because according
to the rules you can only have 15

minutes. You have at least tasken 20
‘minutes, This is not fair.
SHR; BHUPESH GUPTA- Why

tdon’t you stop them?

THE VICE-CHAIRMAN (SHRIM
P. BHARGAVA)- T have tried to stop
them

SHRI PHUPESH GUPTA: You only
ask me {o stiop all the time, (Inter-
ruptions).

THE VICE-CHAIRMAN (SHRI M
P. BHARGAVA): Now you have to
wind up,

SHRI BHUPESH GUPTA: 1 am
winding up but I must not be disturb-
ed.

SHRI M. M. DHARIA: If you make
irresponsible statements you are bound
to be disturbed.

SHRI BHUPESH GUPTA: If you
don't give me protection you are not
worth sitting in the Chair. I am sure
You will give me protection and prove
your worth.

SHRI AWADHESHWAR PRASAD
SINHA (Bihar): Sir, on a point of
order. The remark against the Chair
should be expunged.
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SHRI BHUPESH GUPTA:
you are; again.

SHRI AWADHESHWAR PRASAD
SINH_A: His remark against the Chair
should be expunged.

SHRI BHUPESH GUPTA: What I
sajid was, if he does not give me pro-
tection .

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Mr. Bhupesh Gupta,

I have to give protection to the whole
House, not to one Member only.

SHRI BHUPESH GUPTA: You are
never tening any of them to stop.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): I am telling every
body.

SHRI BHUPESH GUPTA: No; you
are not mentioning anybody by name.

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA): You cannot go on;
you must wind up.

SHRI BHUPESH GUPTA: No. I
will not wind up. Not at all. You
must understand that we would like
to have some self-respect left. This
will not do. This is very very bad;
because they are large in  number
and you belong to the Congress
Party. Why don't you ask them? F
will not wind up. Let the House con-
tinue.
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There

(Interruptions)

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The House will not
continue,

(Interruptions)

May 1 request hon. Members not
to get excited? We have gone through
the debate; we are coming to the
end of it. Have patience for a little
while. Conduct your  proceedings
gracefuly and let it not be said that
Rajya Sabha is an unworthy House.

7 pM.
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THE VICE-CHAIRMAN (SHRI M.

P, BHARGAVA): There is no point
of order.
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{Interruptions)

SHRI BHUPESH GUPTA: You can-
not treat me like that. You know it
very well, gentlemen.

THE VICE-CHAIRMAN
P. BHARGAVA): Will you please
take your seat? Now, there is no
point of order in what Mr. Rajnarain
has said. I have been closely having
an eye on the watch and I want to be
fair to all sections of the House. Mr,
Bhupesh Gupta has been on his legs
for twenty minutes now.

(SHR1 M.

SHRI A. P. CHATTERJEE:
much of it in interruptions
ruptions).

How
(Inter-

SHRI BHUPESH GUPTA: I am not
going to sit. Today I am not going
to sit. Use your force. Use your force.
I am not going to sit. (Interrup-
tions). 1 have not finished. They en-
gage me in a controversy outside the
scope of the reply. Then you say it is
time.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Now, Mr. Bhupesh
Gupta

SHRI BHUPESH GUPTA: It is vul-
garisation of parliamentary procedure.
1 need not be tolg about parliamen-
tary procedure by anybody in this
House. Fifteen minutes are given for
reply. Ten minutes are not given for
entering in to a controversy or being
forced into a controversy. It has been
done in this case by the hon. Mem-
bers on that gide. So, let me proceed.
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THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Will you take your
seat first?

SHRI BHUPESH GUPTA: Yes.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Now, this is not
the first time that hon, Members are
being interrupted either on this side
or on that side. That is a regular par-
liamentary practice. Therefore, all
the remarks that you have been pas-
sing are very unfair and the Chair
strongly resents all those remarks.

SHRI BHUPESH GUPTA: You
may resent it. But it is not interrup-
tion. It is obstruction, I say deliberate
obstruction.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): 1t is nothing now.

SHRI BHUPESH GUPTA: I am pre-
pared to accept interruptions.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Now you proceed.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, it does not leave a good
taste in the mouth, I can tell you, when
I see some Congressmen in high posi-
tion behave as if they are partisans of
the Congress Party. They have to
behave impartially. I have no parti-
cular person in mind. You can ima-
gine who that person is. Now, Mr.
Vice-Chairman, I am sorry that alle-
gations have been made even against
our party and I have tg reply to them.
The Communist Party hag never had
anything to do with the Shiv Sena It
is the biggest target in Bombay of the
Shiv Sena. Our people have been
killed by the Shiv Sena. We hag to’
encounter their frontal fight, when
Congressmen retired in cowardice and
fear before the Shiv Sena, some of
them helping the Shiv Sena.

Mr. Dharia referred to the fact that
so many Maharashtrians had been
killed. Well, according to the infor-
mation supplied by the authorilies in
those davs of the February distur-
bances, sixty people were killed. Ac-
cording to us, it is an understatement,
Many more have been killed. Many or

" most of them are Maharashtrians I
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1:n Maharashtra in the stree(zs raigo?rl:
jured five to six hundred and put many
1'nnocent people in prison. That is an
infamy. That 15 a shame. Therefore,
let them not imagine that we are not
sympathetic to the victims of wanton
police repression, In fact, T would
demand thorough enquiry into the
entire disturbances in the light of the
suggestions made by Shri Mulka
Govinda Reddy. If the Maharashtra
Government is above board, is he pre-
pared to face an enquiry? Mr. Dharia
wants the Birlas to face an enquiry.
I agree with him, But will he agree
with me? I demand an enquiry, under
the Commissions of Inquiry Act, into
the disturbances in Bombay.

SHRI M. M. DHARIA: Thig is most
unfair. You have not yet realisedg the
consequences and, therefore, T do not
support it.

(Interruptions),

SHRI BHUPESH GUPTA: I would
not take much of your time, nor would
I like to annoy anybody on the last
day, but I shal] be failing in my poli-
tical duty if 1 do not give expression
to the anguish, indignation and feelings
of milliong of our countrymen against
the Shiv Sena and their atrocious and
criminal activities. That is why I am
speaking more from my heart than
from my head. In fact, heart and

\
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head, both, are blending together in
the speech.

We have been accused of taking goli-
tical advantage of it. What political
advantage have we takep out of it> 1
should like to know it. The only party
which is taking politica] advantage,
among the political parties, is the
Congress Party which thinks ‘ha! in
the Bombay city they have to rely on
the Shiv Sena as a second string in
their bow in order to 'meet the chal-
lenge of other political forces and
anyhow to maintain themselves. You
wil) be surprised to hear and I have
got proof here that even in the inter-
nal factiona] fights within the Cong-
resg Party the Shiv Sena is being ured.

Finally, before I sit down, I say the
Police Commissioner ang other high
police officials and the Chief Minister
and ceratin other Ministers are there
in league with the Shiv Sena. Police
records will show. And Mr. Bal
Thackeray visits the houses of Minis-
ters very regularly and high officials
regularly, If Mr. Ba] Thackcray is
such ‘a goonda according to them to be
despised by them—71 say he should be
despised—why is he being received in
ministerial homes, in the homes of
officers. the Inspector-Genera] of
Police and the Commissioner? This
needy to be explained alse, bu' this
has not been done. 1t is not a ques-
tion finally of passing a law to ban an
organisation. That is fundamental and
we can discuss it, but certainly exist-
ing laws can be used. The Criminal
Procedure Code has not been used
against the Shiv Sena for preventive
action. The Preventive Detention
Act, which is used against political
parties and trade union organisations,
is still on the Statute Book. Since it
is on the Statute Book why was it
not used for apprehending Mr. Bal
Thackeray and his gang of hooligans
and rioters before it was too late? I
should like to know it. Why is Mr.
Bal Thackeray being treated as if
Mahatma Gandhi is in jail today? The
Inspector-General of prisons looks
after him. Political leaders of certain
parties are allowed to go and me»t him
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and statements are prepared as if from
a Round Table Conference. They are’
from the prison bars to be issued only
to the people of Bombay. All ihat I
ask in this connection is, if My, Bal
Thackeray has the hold of Bombay’s
peace, then what is the need for having
Mr. V. P. Naik, as the Cief Minister
of the State? [ should like to know,
a1iin and again, who is the real ruler
of Bombay city? Is it the Congress
Chief Minister, Mr, V. P. Naik, or is it
Mr. Bal Thackeray, a ‘prisoner and in-
mate in the jail? This is what I would
like to know.’

Mr. Vice-Chairman, we know very
well that as regards the unemploy-~
ment and housing problem, the Shiv
Sena can never solve it. On the con-
trary for a solution of this problem
of unemployment and housing what
we need is the unity of the entire peo-
ple of Bombay, Maharashtrians and
non-Maharashtrians, workers and
other, sections of the people. The Shiv
Sena by dividing them, by attacking
and letting loose one against the other
is disrupting the struggle for a solu-
tion of the problem of housing and
unemployment. As far as these prob-
lems are concerncd, they are shared
problems all over the country. For this
we need basic changes in the economic
structure, in the life and social struc-
ture, but that cannot be done so long
as the patrons of the Shiv Sena, the
Maharashtra Government, are happily
in the seats of power. They build up
Mr. Bal Thackeray as a Frankenstein -
monster and whep the Frankenstein
turns against, they say  something
against Mr. Bal Thackeray, but Mr.
Bal Thackeray and Mr. Chavan are in
external love. They cannot be separat-
ed. Separation may take place under
certain contingencies and situations.
Mrs. Yashoda Reddy and others will
tell you that in their conjugal life
sometimes the husband and wife quar-
rel, Conflicts and differences do occur.
One shouts against the other, but
the wmain tie is not dissolved on account
of that. Political unity has come bet-
ween Shiv Sena on the one hand and
the Congress on the other. {or reac-
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Jdonary purposes, This i more funda-
mental than anything, this is more
dangerous. Therefore, I say that the
Congress power has alsg to endg in
Maharashtra if Shiv Sena is to be real
ly ailenced. The patrons of Shiv Sena
are the gentlemen belonging to the
Congress Party sitting there smiling,
holding their hands like that, Every-
body knows.
on their heart, they will admit before
Almighty God, if they belive 1n God,
that it is their party which has built
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If they put their hands ‘

up Shiv Sena in Mahrashtra and Bom-

bay, and they are paying now the
wages of their sin.

Finally, 1 request you to accepi the
amendments that we have given. We
shal]l certainly divide on them. Hon.
Members would like to see them. They
are lovable people even if they inter-

rupt. Therefore division wijl be
there, -

THE VICE-CHAIRMAN (SHRI M.
P BHARGAVA). I shall now put

the amendments to Vote.
The question is:

1. “That a! the end ot the Motion,
the following be added namely:—

‘and  having considereq the
same, this House is of opinion
that the Shiv Sena is a dictatorial
organisation, engageq in plotting
the subversion of the democratic
system ang the democratic set-up
and shattering the social order by
violating national unity.” \

The motion was negatived,

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA): The question is:

2. “That at the end of the Motion,
the following be added, namely:—

‘and having considered the
same, this House deplores the
utter failure of the Government
of Maharashtra to take effective
measures to curb the anti-social—
anti-national activities of the Shiv
Sena ang recommends to the
Government to set up a Com-
mittee consisting of Members of

out of recent vicient
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Parlhhament representing all shades
of opinion to probe into the mat-
ter and recommend suitable mea-

sures to combat such forces of
sectarianism, regionalism and
parochialism in furtherance of

the cause of national integration’.”
Th2 motion was negatived,

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA); The question is:

3. “That at the end of the Motion,
the following be added, namely:-—

‘and having considered the
same, this House takes serious
view of the advent of the Shiv
Sena in Bombay and its violent

and disruptive  activities, and
urges upon the authorities con-
cerned and the people to curb

them.' ”
The Houge divided.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA):

Ayes—11
Noes—65
AYES~—11

Appan, Shri G. A.
Chatterjee, Shri A. P.
Gupta, Shri Bhupesh ‘
Mani, Shri A. D. :
Menon, Shri Balachandra
Panda, Shri Brahmananda
Rajnarain, Shri

Reddy, Shri Mulka Govinda
Reddy, Shri Yella
Somasundaram, Shri G. P.
Varma, Shri Man Singh

NOES—865

Abraham, Shri P.

Amla, Shri Tirath Ram

Anandan, Shri T. V.

Annapurna Devi Thimmareddy,
Shrimati

Arora, Shri Arjun =

Bhatt, Shri Nand Kishore

Bindumati Devi, Shrimati

Bobdev, Shri S B.

Chandra Shekhar, Shri

Chaudhrv Shri Ganeshi Lal

Chavda, Shri K. S.
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Chetia, Shri P.

Dass, Shri Mahabir

Deshmukh, Shri T. G.

Dharia, Shri M. M.

Gilbert, Shri A. C,

Goswami, Shri Sriman

Gujral, Shri I, K.

Gurupadaswamy, Shri M, S.

Hathi, Shri Jaisukhlal

Jadhav, Shri Deorao Krishnarao

Kemparaj, Shri B. T,

Khaitan, Shri R. P.

Khan, Shri Akbar Ali

Kulkarni, Shri A. G.

Kurre, Shri Dayaldas

Mahanti, Shri B. K.

Mailikarjunudu, Shri K. P,

Mangladevi Talwar, Dr. (Mrs.)

Maniben  Vallabhbhai Patel,
Kumari

Mehta, Shri Om

Mitra, Shri P. C.

Muhammad Ishaque, Shri

Nagpure, Shri V. T.

Narayanappa, Shri Sanda

Neki Ram, Shri

Pande, Shri Tarkeshwar

Panjhazari, Sardar Raghbir Singh

Patel, Shri T. K,

Patil, Shri G. R.

Patil, Shri P. S.

Pattanayak, Shri B. C.

Phulernu Guha, Dr. Shrimatj

Purkayastha, Shri M.

Ramaswamy, Shri K. S.

Reddy, Shri N, Sri Rama

Reddy, Shri Nagi

Sahai, Shri Ram

Salig Ram, Dr.

Savnekar, Shri B. S.
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Shanta Vasisht, Kumari
Sharma, Shri Anant Prasad
Sherkhan, Shri
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Shukla, Shri Chakrapani
Sinha, Shri Awadheshwar Prasad
Sukhdev Prasad, Shri
Sur, Shri M. M.
Tripathi, Shri H, V.
Untoo, Shri Gulam Nabi
Upadhyaya, Shri S. D.
Vaishampayen, Shri 8. K.
Varma, Shri C. L.
Vidyawati Chaturvedi, Shrimati
Vimal Punjab Deshmukh, Shri-
mati
Yashoda Reddy, Shrimati
The motion was negatived,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Now amendment
No. 4 of Shri Mulka Govinda Reddy.
But there is an amendment to this
amendment by Shri Rajnarain. I
shall put the amendment to the amend-
ment first.
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The question is:

“That in List No. 3 of Notice of
Amendments dated the 31st March,
1969 in amendment No, 4, after
the words 4he Bombay disturb-
ances’ the words ‘and demands the
resignation of Shri V. P. Naiks Gov~
ernment to ensure a proper enquiry
because the Government has com-
pletely failed to protect, the life
and property of the people be ad-
ded”

The motion wuas negatived.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Now I shall put
amendment No. 4. The question is:

4. “That at the end of the Motion,
the following be added, namely:—

‘and having  considered the
same, this House urges on the
Government to constitute a Com~
mission of Enquiry into the Bom-
bay disturbances.’ ”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The question is:
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5. “That at the end of the Motion,
the following he added, namely:—

‘and having  considered the
same, this House is of opinion
that the Shiv Sena activities have
assumed such grave dimensions
that Government should warh
the Shiv Sena that if it persists
in its present disruptive activi-
ties, the organisation would be
banned under law.' "

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M.
P BHARGAVA): Before I adjourn
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i the House sine die I am sorry to re-
mark that hon. Members in this
| House sometimes under emotions and
1‘ sentimentg lose their balance and say
| such things which should not be said
+ against the Chair. The Chair has felt
‘ hurt, and as a measure to vindicate
| the position of the Chair,
’ announce my resignation from
panel of Vice-Chairman.
\ The House stands adjourned sine
die

1 hereby
the

The House then adjourned
sine die at twenty minutes
past seven of the clock.

GMGIPND—Ls 11I—366 RS—20-9-69 —570.



